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[Mr. Chairman.] 
Is it the pleasure 0f the House that 

permission be granted to Shri M. J. Jamal 
Moideen for remaining absent for all 
meetings of the House during the current 
session? 

(No  hon.  Member dissented) 

MR. CHAIRMAN: Permission to remain 
absent is granted. 

THE      APPROPRIATION       (NO.   2) 
BILL,  1967—continued. 

[THE DEPUTY CHAIRMAN in the Chair.] 

SHRI M. C. SHAH (Gujarat): Madam 
Deputy Chairman, in the first place I would 
like to congratulate the hon. Finance Minister 
for presenting a balanced Budget to the 
country without any recourse to deficit financ-
ing. Only yesterday he has stated that he is 
averse to deficit financing and that he is not 
going to resort to it even in the future. That is 
very healthy sign, Madam. Only yesterday the 
Plan for the current year 1967-63 was 
presented t0 Parliament. The Plan provides for 
an expenditure of Rs. 2246 crores and that 
Plan has •» deficit financing of Rs. 14 crores 
and even then there is a resources gap of Rs. 
54 crores. Thus only half tne resources needed 
for the Plan could be raised by the Centre and 
the States. Even then it has been seated (hat 
everything depends upon the trend of the 
monsoon. .If the monsoon is good everything 
will be all right but if, God forbid, the 
monsoon fails, even these figures could not be 
reached. It is therefore clear that in spite of all 
the developments that we have made within 
the last two decades, our entire economy 
depends upon the monsoon. Agriculture is the 
main source of income for the country and for 
agriculture good rains contribute greatly to its 
success. 

Madam, the country today is faced with 
several very important and very delicate 
problems. We have two hostile neighbours 
always conspiring to humiliate and to harass   
our country; 

1 mean Pakistan and China. Then we have the 
problems of population explosion, of 
increasing unemployment, students' unrest, 
unrest in several sections of the people, 
agitational ?p~ proaches etc. as a result of 
which several human lives have been lost and 
several public and private properties have 
been destroyed. We see the Communist Party 
playing a very subtle game in our country 
under the guise of democracy. Then there is 
the shortage of essential commodities; th* 
price spiral is always going up and new 
problems are added without the old problems 
being solved such as the Naga hostiles, the 
Mizos, Kashmir, ,-tc. 

Madam, recently we had the general 
election and the general election has evolved a 
new pattern of Governments in our country. 
There are non-Congress Governments in 
certain: States and Congress Governments at 
the Centre and in some other States. It is 
therefore very necessary that the relations 
between the Centre and the States should be 
re-examined so that both function in an 
amicable and cooperative manner. Madam. I 
am of the opinion that where as a result of the 
elections non-Congress Governments h-ave 
been formed they must be allowed sufficient 
time to display their capacity and their ability. 
They have given several promises of 
providing a clean administration, of rooting 
out corruption, etc., etc. and therefore it is not 
proper for any of the Congressmen to try t0 
topple those Governments. Let us see how 
they work. If they succeed it is a lesson to us 
also and if they fail it will be a lesson for 
them. Therefore these non-Congress 
Governments should be given proper time so 
that the people can evaluate them. I am 
personally of the opinion that in spite of what 
has happened Congress is the only-party 
which can function as a national party, which 
can provide for the integrity and unity 0f the 
country but in spite of this if it is the pleasure 
of our people, of our electorate, to choose 
certain non-Congress parties—and because no 
party has been elected as a 
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majority party in these States if several 
opposition parties combine togelher and form 
a Government nothing like that—let them 
function in their own "way and let the people 
judge how far they have succeeded in 
implementing the promises they gave to the 
electorate   .   .   . 

Madam, defence is the main problem for 
our country nowadays. All the three wings of 
defence, the Army, the Navy and the Air 
Force must be modernised and the country 
should bear cheerfully whatever expenditure 
is necessary to modernise these three wings of 
our defence. It is also •necessary to keep in 
view other developments. We learn that China 
has •exploded an atom bomb. Pakistan is 
trying to get the process from China and one 
should not wonder if Pakistan is persuaded or 
goaded to explode an atom bomb on our 
country and therefore our policy of not going 
in for the atom bomb requires to be re-
assessed. I personally feel that for the defence 
of the country, for our own country's 
independence, it is necessary that we should 
also go in for manufacturing the atom bomb. 

Madam, next to air, water is the prime 
necessity for our people bu; I was surprised to 
find that in the Third Five Year Plan a 
provision was made for Rs. 27.25 crores for 
supplying water but unfortunately there was a 
saving of Rs. 5.25 crores. That shows how 
inadequately we are functioning even in the 
matter 0f supply of this essential necessity of 
our people. T am told that even now at the end 
of the Third Plan there are about 55 per cent of 
the villages which have not yet got adequate 
good water supply. It is therefore necessary 
that we should give serious attention to this 
problem. Eve.i after twenty years of 
independence people do not have good 
adequate safe water supply. It is something we 
should be ashamed of and +hr?r°fore 
whatever expenditure is Accessary that must 
be provided in the Fourth Plan so that at least 
40 per «ent out of the 55 per cent of the vil- 

lages  could get  adequate water supply. 

Madam, we have seen that China has 
occupied about 12,000 sq. miles of our 
territory since 1962 and Pakistan has been in 
occupation of one-third of Kashmir since 
1947. Even recently Pakistan has taken 
possession of certain villages in one of the 
Districts of West Bengal but I am afraid that 
some feeling of complacence has overtaken 
our Government and our people. Since the last 
twenty years that part of Kashmir is in illegal 
occupation of Pakistan and what have We 
done for it? Nothing practically. China has 
grabbed 12,000 sq. miles of our land and we 
have done nothing. And the strange thing is 
that Pakistan considers India as its Enemy No. 
1 but still we are extending the hand of 
friendship t0 Pakistan off and on and Pakistan 
rejects that hand contemptuously without any 
grace whatsoever. The last such effort was 
made at Tashkent. Though it was ag gression 
from Pakistan, the Indian Army was 
victorious and the Indian Army was in 
occupation of certain important places in 
Pakistan hut somehow at Tashkent it was 
decided that we should hand over whatever 
we had taken as a matter of grace or as a 
matter of treaty and we did it. But after that 
what has been the result? How does Pakistan 
treat India? How does Pakistan behave with 
us? Therefore I am afraid that this extension 
of our hand of friendship tc Pakistan since 
1947 has not resulted in any good atmosphere 
and therefore this policy requires to be 
reassessed. Perhaps they feel that India is 
weak and therefore India is not able to take 
any action. That feeling must be removed and 
new policies must be adopted towards 
Pakistan. We see a new spectacle of Indians 
being pushed away from all countries where 
they had settled since generations. From 
Aden, from Burma, from Ceylon, from Kenya 
and from other African countries; lakhs and 
lakhs of Indians have been driven away to 
India.    What is the burden 
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to rehabilitate them? They are Indians. They 
are welcome to India, but what is our 
position? How is it that not a single country is 
afraid of this big country India? Nobody feels 
that by this treatment of Indians India will be 
annoyed or India will not like it. 
Unfortunately for us that image has gone. 
Nobody cares for us and Indians settled for 
generations there who were citizens of those 
countries, have been pushed away. (Time hell 
rings.) What is the time that you have given 
me? 

THE DEPUTY CHAIRMAN: Fifteen 
minutes. There are a number of speakers. The 
House will sit through the lunch hour and the 
Minister will reply at five o'clock sharp. 
During that period we will have to 
accommodate as many Members as possible. 

SHRI M. C. SHAH: I will try to be as brief 
as possible. During our war with Pakistan, 
though it was an aggression by Pakistan, not a 
single country came to our help, neither 
militarily nor even morally. Nobody 
supported us. Nobody criticised Pakistan. 
Recently in China, in Peking our diplomats 
were humiliated and maltreated and it was 
against all canons of international law and 
diplomacy and even then it is strange to find 
that not a single country condemned China for 
its ill-treatment of our diplomats. Therefore, I 
have a feeling that the times of Pandit Nehru 
are out. We had a unique personality in him. 
He had unique respect in the international 
world. Those days are gone. Therefore, I 
would say that in international matters, in 
world affairs, the leaders of our Government 
must learn to maintain silence. Instead of 
offering opinion on all questions in the world, 
we must try to learn where we should be silent 
and where we should speak. Of course, where 
it is in the interests of the nation, our 
Government and our leaders must speak. 
What we saw in the  recent conflict     between 

the Arabs and Israel is, though Russia 
claimed to be the great friend of the Arabs, 
Russia did not utter a single word in favour of 
the Arabs during the conflict. After the 
conflict is over, Russia tries to go to the 
UAR, tries to cajole Nasser. That is all right. 
But during the conflict Russia uttered not a 
single word. 

SHRI  M.  RUTHNASWAMY   (Madras): 
Not even Pakistan. 

SHRI M. C. SHAH: My friend, Mr. Dharia, 
said yesterday that our progress to socialism is 
slow. He is a young man and naturally he must 
be anxious to speed up our progress towards 
socialism. If youngsters do not feel anxious, 
who else will? But I request him to just see 
what our tools are to reach that goal. What is 
our machinery? Yesterday I put a question. It 
was a Starred Question. Unfortunately it could 
not be reached, i asked the Government what 
was the total investment in the public sector 
undertakings and what were the profits earned 
or losses incurred by these undertakings. As it 
could not be reached, no supplementaries were 
put, but the substance is this. There are 74 
such undertakings. Out of them 31 made a net 
profit of Rs. 17.5 crores. One neither earned 
profit nor incurred loss and eight incurred 
losses totalling Rs. 7.9 crores. The 14 
promotional and developmental undertakings 
made a net profit of Rs. 1.3 crores. Seventeen 
projects were in the construction stage during 
this year. So, out of 74, 71 projects made a 
total profit of nearly Rs. 26 crores with an 
investment of Rs. 2918 crores. Mr. Dharia 
yesterday said that 25 crores of our people are 
hardly earning 50 P. per day. It is true. But 
then what is the remedy? Is it suggested that if 
we take over everything from those who have, 
it will result in increasing it from 5& P. to Re. 
1? It is not possible. Therefore, the only 
alternative is to> go in for production, more 
production, and then the question of distri-
bution  will come.    Unless  there     I 
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production what are we going to distribute? Is 
poverty to be distributed? Therefore, let there 
be no disincentive to more production and 
higher production. Government's hands are 
long enough to take away what is necessary 
and then distribute it in an equitable manner. 

I would submit regarding agriculture that 
the Reserve Bank, the State Bank and the 
scheduled banks have not been able to give 
adequate credit for agricultural purposes and it 
is, therefore, necessary that we must have a 
central agricultural bank under a statute of 
Parliament, wherein the scheduled banks, the 
State Bank and the Reserve Bank may be part-
ners. It is necessary that these banks must 
have offices in rural areas and they must 
provide credit worth Rs. 2,000 or Rs. 3,000 
crores for agriculture. Unless this is done, it is 
impossible to revive agriculture to the 
position that we like it to occupy and for that 
purpose I would request for this bank. We 
know the poor farmer is not credit-worthy. He 
has only his land and the future crop. The 
crop may come up or may not come up. But I 
feel that his land must be considered to be 
sufficiently credit-worthy to advance him loan 
that is necessary for bringing out good crops. 
For that, perhaps it may be that for some years 
to come the banks in the rural areas may not 
earn. I would, therefore, request that the rate 
of interest in the urban areas must be higher 
than the rate charged in the rural areas. 
Whatever we earn from the urban areas may 
be made to compensate for the lower earnings 
in the rural areas. Unless this is done, I am 
afraid agriculture will not improve. Further, I 
want that on the Board of Directors of such a 
bank, businessmen and industrialists should 
find no place. Only those economists who are 
familiar with agricultural economy and those 
financial pundits who have sympathy for 
agriculture should be on the Board. If this is 
done, I am sure agriculture will receive 
necessary credit in a short time. 

There is a move to reorient the Planning 
Commission. Dr. Gadgil has been appointed 
as the Deputy Chairman. It is a very wise 
move. I would request that the Planning 
Commission must be told to do what it is 
expected to do. It is an expert body ving 
advice. It is not an executive body. The 
Planning Commission must prepare its Plan 
and then the performance of the Plan they 
may evaluate. Their report will be placed 
before Parliament. It is for the State 
Governments and the Central Government to 
decide how to implement whatever is 
necessary from what is recommended by the 
Planning Commission. The Administrative 
Reforms Commission did not recommend 
that the Prime Minister or any Minister 
should be on the Planning Commission, but I 
feel that it is a wise decision to associate the 
Prime Minister and the Finance Minister with 
the Planning Commission. Planned economy 
is a 'must' for a developing country like ours. 
Planning is one aspect and its implementation 
by the executive is another aspect. The 
Planning Commission, therefore, should not 
be burdened with any executive functions. 
That must be left to the Government. 

Lastly, modern agriculture is a 'must' for 
our country. For decades, more and more 
agricultural production should be our slogan, 
should be our goal to be achieved and that 
will lead our country out of this economic 
morass. 

SHRI A. D. MANI (Madhya Pradesh): 
Madam, I would like to make a few 
observations on the various Demands, and I 
would first take up the Demand of the Home 
Ministry. Yesterday there was a calling atten-
tion motion on the Naxalbari situation, and 
there was reference in that motion to the 
broadcasts made by the Peking Radio. One of 
the broadcasts, I remember, related to 
quotations from police reports of the West 
Bengal Government, that is to say. what the 
police officials had reported 
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about the Naxalbari situation was put out by 
the Peking Radio. It is quite clear that the 
espionage work of the Government of Peking 
is quite effective and that there is a good deal 
of leakage of security news to China. If this is 
the situation. I would like to ask the Home 
Minister whether he -would allow this state of 
affairs to continue. I think a situation exists 
today in West Bengal which calls for an 
official of the Central Intelligence Bureau 
being posted in West Bengal to co-ordinate 
the activities of the State Ministry with the 
Central Government, because if there is an 
official of the Central Intelligence Bureau in 
West Bengal, it will be a sort of a check on 
esoionage activities which are now going on 
in a very strategic part of our country. 

I would like to go on to refer to the law and 
order situation in Kashmir. The public of the 
country has been greatly agitated over the 
burning of churches and a good deal of fear 
has been expressed by the Minorities over the 
protection of places of worship in the Kashmir 
State. One of the surprising features of the 
burning of churches is that hardly any 
policemen are to be found when a church is 
attacked. I am told by my hon. friend, Mr. 
Tariq, that the house of the ex-Chief Minister 
was attacked and there was no policeman to 
safeguard the house. There has been a 
complete break down of law and order in 
Kashmir which has been instigated by 
elements which are hostile to the country. I 
would again repeat the suggestion that I made 
in respect of the West Bengal situation that an 
official of the Centra] Intelligence Bureau 
should be seconded to the Kashmir 
Government with their consent so that we 
may put an end to the espionage activities in 
the State. Though as a result of the efforts of 
friends like Mr. Tariq and others in the other 
House a Commission of Inquiry was 
appointed, presided over by Mr. Justice Raja-
gonala  Iyengar,  to  go  into     various 

transactions which involved corruption and 
though the Commission has reported, there is 
a good deal t>f discontent that the money 
which has been spent on Kashmir in respect 
of industrial development has been wasted. I 
think there is a case for a full-fledged inquiry 
into the manner in which the money for 
industrial development has been spent in that 
State, and I hope that this matter would be 
taken up by the appropriate Ministry with the 
Government of Kashmir. 

Madam, I would like to go on to the 
Demand of the Posts and Telegraphs 
Department. The Posts and Telegraphs 
Department does not figure in discussions in 
either House because there is nothing 
sensational about the Posts and Telegraphs 
Department excepting when they raise the 
rates of postcards or telegrams. Madam, I 
think that the telephone user is being milked 
dry by the Government in order to maintain 
the Postal Department. I have got some 
figures about the P. & T. Department. There 
are 470,000 employees of the P. & T. 
Department in the country of which 330,000 
are employees of the Postal Department; the 
rest belong to the Telegraph Department and 
the Telephone Department. I think the Gov-
ernment should set up a Ministry of 
Telecommunications immediately and 
separate the Telegraph and Telephone 
Department from the Postal Department. In 
order to enable air letters to be sold at 10 
Paise—we are not paying for the calls because 
we are Members of Parliament and we get 
free telephone connection—an ordinary 
telephone user has to spend 20 Paise for each 
call. It is the telephone user who is subsidising 
the cheap postcards and the cheap air-letters, 
and I feel that the telephone user being a very 
useful member of the community should not 
be fleeced for maintaining the Postal Depart-
ment. If the Postal Department is to be 
maintained, let it be maintained at a loss as 
part of the public amenity which the 
Government gives to    the 
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pecple, but the telephone user should not fee 
asked to pay for increase in the cost of the 
Postal Department. As I said, with 330,000 
employees and higher dearness allowance to 
those employees, the telephone user in order to 
help them will have to pay more and more for 
the telephone calls that he puts. I would like to 
mention here that Pakistan has also separated 
the Postal Department from the Telegraphs 
Department. Three years ago, as my hon. 
friend, Mr. Kaul. would remember, there were 
twc Directors General; there was a >y General 
of Posts and there Director General of 
Telegraphs. This has been combined now. The 
comtination has not been useful to those who 
use telecommunications in tht country, and I 
feel that these two Departments should be 
separate. If necessary, a separate Ministry may 
be created for Telecommunications. I have 
already made this suggestion. Japan, in this 
connection j may mention, runs its 
telecommunications through a Corporation. 
The result of this experiment has been that 
there has been an increase in telephones in 
Japan from half a million to 16 million. In our 
country there is a waiting jist of 250,000 for 
telephones and we are not able to meet the 
demand because the Postal Department takes 
away much of the revenue which comes from 
the Telecommunications Department, and I 
hope Government would give serious attention 
to this aspect of the mater. If business is to 
expand in the country, there should be a 
further expansion of the telephone facilities, 
and this is not possible as long as the Postal 
Department is combined with the Telephone 
Department. Whenever we book a telephone 
call, please remember we are subsidising the 
cheap postcards. Tnjs is a form of taxation 
which cannot be defended. 

The hon. Prime Minister is here and I 
would like to make a suggestion—and this is 
one of the Demands I wanted to deal with, 
that of the Department of Parliamentary 
Affairs 
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—namely, the question of Members of 
Parliament who retire after a period of ten 
years. In England—I hope that this will not be 
considered a frivolous suggestion—a Member 
of Parliament wh0 has put in ten years is given 
a modest pension. There are a large number of 
Members of Parliament who are in indigent 
circumstances. A Member of Parliament who 
is thrown out of Parliament is not a cinema 
star who has faded away from the screen. He 
is not in a position to maintain himself, and 
after having been in Parliament for ten years 
he cannot seek any gainful employment 
either. It is very difficult for such a person to 
be absorbed. I would suggest to the Ministry 
of Parliamentary Affairs that the question of a 
pension of Rs. 150 to Members of Parliament, 
who have put in ten years' service, may be 
considered, and I feel that this is the barest 
minimum of assistance to Members of 
Parliament when they retire after ten years' 
service. They should get the assistance of the 
Contributory Health Scheme, because one 
who has given ten years to Parliament is 
entitled to some kind of assistance from 
Parliament and from the State, when he retires 
from either    House. 

SHRi M. N. KAUL (Nominated): It will 
not be a burden on the exchequer. 

SHRI A. D. MANI: This matter should 
also be considered. 

I would like to go on to the Demand of the 
Ministry of Information and Broadcasting. 
Recently it has been announced that the All 
India Radio for the programmes of the 
Bombay Station would be accepting 
advertisements from the 1st of November. I 
happened to be the Vice-Chairman of the 
Small Newspapers Committee which went 
deeply into the economies of the small 
newspapers in the country, and I can say, that 
as a result of the knowledge which I gained 
when I was the Vice-Chairman of the 
Committee,    that    radio 
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country will kill the small regional 
newspapers. The newspapers in the 
metropolitan towns of Bombay, Calcutta, 
Delhi and Madras can survive but the 
upcountry newspapers, the newspapers 
published in small towns, will be seriously 
affected by the advertising on the All India 
Radio. Madam, one of the arguments that has 
been put forward is if All India Radio does 
not accept, the advertisements will go to 
Ceylon. But one of the reasons why Ceylon 
programmes are popular is that they play film 
records from Ceylon, and on account of 
certain crudity in our taste we somehow do 
not like to make an elaborate display of film 
music—and film music has contributed 
largely to entriching the music of the East. If 
All India Radio improves its programmes, 
there will be greater number of listeners of the 
All India Radio programmes all over the 
country, and even on commercial grounds 
there is no need whatever for Government to 
resort to advertising to maintain the All India 
Radio. In 1965, radio licences yielded Rs, 8 
crores and the All India Radio spent Rs. 6 
crores. That is, Rs. 2 crores were the 
contribution made by these licences to the 
Central Exchequer. It is almost a profiteering 
on these licence fees. As a matter of fact, 
there is a case for reducing the licence fees 
also. Further, the number of licences grew 
from one million in 1954 to six millions in  
1965. 

Similarly, the Chanda Committee the 
Report of which we have not had the pleasure 
of discussing in this House, said that as a 
result of the All India Radio accepting 
Government advertisements, cinema slides 
may disappear but the newspapers are not 
likely to be affected. Madam, advertising on 
the radio and television has led to the 
disappearance of the New York Herald 
Tribune in the United States and also to the 
disappearance of a large numbr of regional   
newspapers   in   Great   Bri- 

tain.; The Christian Democratic Party of West 
Germany which considered the matter in great 
detail recommended that advertising should 
not be accepted by radio stations in West 
Germany. The Pilkington Commission in the 
United Kingdom recommended that more 
regional broadcasting stations should be set up 
but that there should be no advertising on the 
radio. I know that this position was taken by 
the predecessor of Mr. K. K. Shaw and Mr. 
Shah, being the diplomat that he is, has asked 
newspaper men to sit on the Board of 
Management on advertisement of the All India 
Radio. I wish that members of the newspaper 
organisations will not accept his invitation. 
We do not want to sit on the Board which is 
going to kill small newspapers and the 
regional newspapers in this country and I hope 
that the Prime Minister will look into the 
matter. She also has had some experience of 
the newspaper industry and she has been in 
charge of the Ministry of Information and 
Broadcasting. And I would appeal to her to 
see to it that this question is deferred for 
consideration till a full study has been made of 
the effect of the advertising on the All India 
Radio on the regional newspapers in the 
country. 

SHRI M. S. GURUPADA SWAMY 
(Mysore): That has been examined. 

SHRI A. D. MANI: It has been examined 
ex parte. My hon. friend, Mr. Gumpada 
Swamy was a member of the Chanda 
Committee. But no newspaper representative 
was examined specifically on this question. If 
he had been examined, he would have told the 
Committee that these advertisements on the 
All India Radio are not going to improve the 
quality of .the programmes, but would be 
going to kill the newspapers in our country.. 
This is the opinion 0f West Germany; this is 
the opinion of the United States. They feel 
that this is a very strong 



869 Appropriation [ 27 JULY 1967 ]        (No. 2)  Bill, 1967              870 
competitor and I hope that this proposal will 
be given up by the Government and I hope 
also—and I am making one appeal to my 
newspaper-friends—that they will not sit on 
this Committee. This is one way of the 
Committee getting ourselves committed to the 
scheme of advertisements an the    All India 
Radio. 

Madam, I would like to go on to the 
Ministry of Civil Aviation and the reported 
move of the Ministry to raise the air fares by 
15 per cent, on the IAC routes. I know that the 
IAC has suffered a loss of Rs. 4.6 crores and 
that there has been a 50 per cent, rise in the air 
fares since the time when the airlines were 
nationalised. This is the result of 
nationalisation—we have sent up the air fares 
by 50 per cent. Madam, the Indian Airlines 
Corporation, unlike Air India, is very much an 
old-fashioned institution. We still depend on 
the Dakotas and we have still pathetically to 
depend on the Viscounts. And we have now 
gone in for the Avro-748. It is perhaps not 
very well known that each Avro costs Rs. 
82'53 lakhs and that the cost of operation is 
Rs. 2,800 per hour. It is very uneconomical to 
use the Avro Jets. Because somebody started 
with the Avro experiment some years ago, the 
baby has been handed over to the Indian 
Airlines Corporation. And Air Marshall Lall 
who has been connected with the IAC has 
been pressing for the retention of the 
Viscounts. The Viscounts have been taken off 
the routes in Europe. But still we want to 
retain the Viscounts on our routes. I hope that 
substantial money would be placed at the 
disposal 0f the Ministry 0f Civil Aviation to 
enable them to buy modern jet aircraft for 
inland routes. Unless the Indian Airlines 
Corporation employees a modern fleet, it will 
not be possible for it to bring down 'the 
passenger fares. 

Madam, I would like to go on to one other 
matter, about this question of the privy purse 
of the Princes. This matter is coming up for 
discussion later in this House. I would like to 
mention here that I had made the suggestion 

many years ago, when I first entered 
Parliament about seven years ago, that we 
should not take away the privy purses of the 
Princes but we should, make the holder of the 
privy purse the holder of an office of profit. 
The objection is not so much to the privy 
purse as to the fact that a prince who has got a 
privy purse is taking a very active part in 
public affairs and is able to utilise his privy 
purse in order to improve his electoral 
chances. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): You are wrong. 

SHRI A. D. MANI: This question of 
principle has been discovered now. we want 
to have a privilegeless society. But the main 
reason has been that the Princes have 
emerged as an active political fore© in the 
country. 

DR. B. N. ANTANI (Gujarat): Why not? 

SHRI A. D. MANI: I am coming to it, I am 
developing my argument. They should have 
the right to take part in politics. But not only 
is a privy purse given to them. There are a 
large number of other privileges which are 
allowed to them, grasslands, meadows, 
17,000 acres for one Prince, etc. All these are 
not subject to any taxation. It gives him an 
unfair advantage over the poor chap   .    .   . 

DR. B. N. ANTANI: You signed the 
agreement. 

SHRI A. D. MANI: Otherwise, he would 
not have agreed to partition. You were so 
anxious for partition; you were anxious to 
make everybody sign this agreement. 

I would like the Government to follow the 
United Kingdom's exampii where an Earl who 
wants to enter Parliament as Sir Alec-Home 
did, give* up his position. The Earldom 
passed on to his successor. Similarly, if a 
Maharajah wants to enter politics, let him give 
up his position so that it may pass on to the 
successor. The 
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Privy purse is reduced according to the 
agreement which has been signed and after 
some time all these privy puTses will go. It 
will be a tragedy if we break off the faith of 
the Princes. I am not very much an admirer of 
the Princes. But having .put it in the 
Constitution, it is not fair for us to take away 
these privileges because the "Western 
collaborators who have invested money in our 
country would say that all your assurances are 
worth nothing and that they are just scraps of 
paper which should be thrown into the waste 
paper basket. 

DR. B. N. ANTANI: What about your 
honour? 

SHRI A. D. MANI: It is a question of 
honour, it is a question of Mahatma Gandhi's 
honour also because he has teen the founder 
and father of this country. We should ask 
ourselves— this was done in history, in course 
of time we would have to look after our-
selves—whether he would have done this 
which has been suggested to us that we should 
take away these privileges which have become 
a part of our Constitution and which we are 
bound t0 honour as long as the Constitution 
lasts. 
SHRI G. R. PATIL (Maharashtra): Madam 
Deputy Chairman, I rise to support the 
Appropriation Bill. I would like to make 
certain observations regarding certain 
demands. The first in the Schedule is the 
Demand cf the Ministry of Commerce. As far 
as the affairs of the Commerce Ministry are 
concerned, particularly so far as the export 
trade is concerned, it w^s expected by the 
country that after devaluation there would be a 
boost to the export trade. But unfortunately 
the exports have fallen. In ard to indigenous 
and traditional commodities like tea, jute, 
cotton and others, the time has come when we 
shall have to make an enquiry about ;Hie fall 
in export, particularly tea and jute. I was in 
England last year when I did make enquiries 
with the Tea Board there and I found that the 
Cylon Tea Board was competing with 

us. Not only that. The tea from Ceylon was 
getting more market in the United Kingdom 
than the Indian tea which was hitherto topping 
the list. It is argued that because of a shortfall 
in the production of tea the export of tea had 
fallen. But I was told that because 0f the 
inferior quality of tea that is being exported to 
the United Kingdom the Indian tea was not 
much in demand there. 

The export of other traditional com-
modities, particularly jute, too has fallen. 
Strenuous efforts should have been made to 
see that the export trade is boosted up; 
otherwise whatever foreign exchange by way 
of export we are earning we are spending it 
over import of foodgrains. 

Madam, it will be seen that during the last 
three years we have imported foodgrains to 
the tune of Rs. 1,200 crores. I may point out 
here that even during the year 1964-65, when 
agricultural production was the highest in the 
country since planning began— it was 89 
million tonnes—even in that particular year 
our country has imported foodgrains to the 
tune of 6.7 million tonnes worth Rs. 266 
crores. During 1966-67 we have imported 
10.4 million tonnes worth Rs. 377 crores. 
During this year also, the Minister of State in 
the Ministry of Food, Agriculture, Community 
Development and Co-operation has stated that 
foodgrains at least worth Rs. 525 crores shall 
have to be imported. 

Besides this, it will be seen that we have to 
spend a lot of our earnings of foreign 
exchange for payment of shipment and freight 
cnarges in foreign exchange which during the 
last three years from 1963-64 to 1966-67 has 
come to Rs. 229 crores. It is a shame, Madam, 
that for tne last 18 years the country has had to 
face insufficiency in foodgrains. many target 
dates were fixed for attaining this self-
sufficiency but unfortunately we could not 
achieve it. Always it is argued and reply is 
given in this House that because of drought 
conditions  or famine conditions     in     the 
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country we could not fulfil the   target laid  
down.    Now for the attainment of self-
sufficiency the target date fixed is 1970-71 
in which year it is estimated that the 
country will he in a position to produce 
120 million tonnes of food-grains.   This    
year also  a    target  of 100 million tonnes 
has been fixed. But as you know, Madam, 
it all depends on good and better rains.   So 
if we do not get better and proper rainfall 
our entire economy fails.   I, therefore, feel 
that all depends upon monsoon.   If the 
monsoon does not come to our rescue, I 
am afraid the entire economy of this 
country will be more and more in a serious 
condition.    So I would like to urge upon 
the hon. Minister to see to it that steps are 
taken to step up agricultural production by 
way of intensive cultivation methods or by 
way of high-yielding      variety      
programme which requires no doubt better   
seed, fertiliser, insecticides, pesticides    
etc. Besides that, it does require one more 
thing,  and that is the study    of the various 
regions of this country. Even Dr. 
Swaminathan has mentioned this particular 
thing.    He says:— 

"Apparently, what has gone wrong is that 
in a hurry to achieve a major 
breakthrough in grain yields through the 
use of high-yielding seeds, the 
Government has not undertaken a 
comprehensive scientific study of climatic 
and soil conditions, the biological and 
environmental implications or the supply 
potential of various inputs before 
widespread distribution of the new 
seeds." 

Therefore, a survey has to be, first of all, 
carried out and then.it should he decided 
which seed is suitable for which soil and 
only the crop which is suitable should be 
raised in a particular soil. 

There is another important thing as far 
as the new variety programme is 
concerned, namely the traditional character 
of agriculture has to gp. It has to be 
reformed and transformed. Not only the 
plough but the person behind 

ihe plough also has to be transformed. 
Therefore, the Agriculture Extension 
Service has to be strengthened. 

Madam, as far as the Agriculture 
Extension Service is concerned, I may 
say that conceptually we have one of the 
finest extension net-works but 
functionally it is not as efficient aj it 
ought to be. This is also the opinion of 
Dr. Swaminathan, Director, Indian 
Agricultural Research Institute. Ex-
tension workers in the villages, acco-
rding to me, have little to extend by way 
Of knowledge or imporvements. There 
is urgent need to increase their technical 
competence. 

I am sorry to say, Madam, that those 
officers  who  are  well-versed,      very 
competent, efficient in this particular 
technique  of  high-yielding      variety, 
they are kept in office for administrative 
work while     those who       are little 
experienced   are kept with   the farmers.    
Therefore,  the farmer cannot get his 
advice as far as the introduction of the 
new variety programme    is    concerned.   
Whenever    they approach an 
Agricultural Assistant for any problem, 
the latter is not in     a position to give 
them    proper     guidance.   Therefore, in 
order to get more and   more out of this 
intensified programme it will be much 
better if experienced and seniormost 
officials are kept in charge with the 
farmers. Then alone    we can achieve 
some    better results as far as this 
programme     is concerned. 

Then, Madam, not only the use of 
fertilisers and seeds but use of insec 
ticides and pesticides is one of the 
important factors. Similarly, price 
is also one of the most important fac 
tors. Unless the agriculturist is as 
sured a better price the programme 
will not eldsatisfactory result. 

 
Price is a factor which will determine 
whether this crop should be taken or not. 
We have not fixed the agricultural prices. 
Even today what is being done? An 
Agricultural Prices Commission has been 
set up under I   the Food and    
Agriculture    Ministry 
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which fixed up the prices of agricultural 
commodities from time to time. But it 
does so in respect of rice, paddy, jowar, 
wheat and sugar. But they have not gone 
on to other agricultural commodities. 
Here also the prices offered are not 
incentive prices. The price should be such 
that the farmer should be attracted to take 
to the cultivation of a particular crop. 
Now he does not know whether he will 
get a good price for his commodity in the 
market. So the present set-up of the 
Agricultural Prices Commission should be 
revised. Instead of having only experts in 
the Agricultural Prices Commission you 
should associate with it some progressive 
cultivators also; they should also be the 
members of the Agricultural Prices 
Commission. They should also .be 
allowed to take part. Only then this entire 
programme of agricultural production can 
be stepped up. 

Madam, my humble submission to the 
hon. Minister is that as far as the fixation 
of price of sugar is concerned, disparity 
has been shown from State to State. I 
need not repeat here that the sugar prices 
fixed for the Maharashtra State are the 
lowest in the country. I do not know the 
reason behind this when every one knows 
that one-fourth of the sugar production of 
this country comes from Maharashtra. It 
is a well-known fact that the co-operatiVe 
sugar factories which are turning the face 
of Maharashtra State., particularly the 
rural area, they are being pushed back by 
not giving them a better price. I may say 
only one thing. I do not know why other 
States have been given more and more 
price while the sugar-producing 
Maharashtra is totally ignored. Is the 
sugar produced in Maharashtra less sweet 
compared to other States? Let us know if 
it is bitter. 

Then some of the Commission's re-
commendations have not been im-
plemented and even if they have been 
implemented they have been imple-
mented only half-heartedly. When the 

1 P.M. 
Sen Commission itself has recommen 
ded that the fixation of sugarcane 
price should be based on a sugar per 
centage of 9 per cent. The 
Government has fixed     the 

price at  9.4  per  cent.  And there is 
increase for every additional O'l per cent.       
This is  a     great    injustice. Maharashtra,  
as you know,  is better suited for sugar 
factories and sugarcane.   In other States, 
as for example in U.P., there may be some 
districts or    some parts where better 
sugarcane can be grown; but the     yield in 
U.P. and   Bihar and in some other States 
is only   14 tons per acre while the yield in 
Maharashtra is 40 to 45 tons per acre.   
Even one acre of land in Maharashtra can 
give more sugarcane than four acres of 
land in U.P. and Bihar.    So   compared to      
these things, it will be seen that an 
injustice has  been  done.    Therefore,  I      
will urge upon the Minister to see     that 
this disparity is removed.     If at all the co-
operative sugar factories cannot be given a 
better price, I   would urge upon the 
Minister to see     that there is    decontrol 
of    sugar.   When other manufacturers 
come forward to the Government with 
some proposals, the  Government  accepts   
them    For example, if the cement 
manufacturers come forward with a 
proposal for an increase in the prices of 
cement, Government accepts that.   If 
some textile industrialists come forward 
with    a plea for increasing the  cloth 
prices, the Government accepts that.       
But why is Government not accepting   a 
rise in sugarcane   prices, particularly for  
the   co-operative  sugar  factories 
consisting  of  only   the      producers? 
Only the agriculturists are members of the 
co-operative sugar factories. So no middle 
man or rich man is going to be benefited.   
Only the small farmers are going to be 
benefited.     So, because of this injustice, 
the co-opera tive sugar factories in     
Maharashtra have come into trouble as far 
as    the next year's  crushing programme    
is concerned.    So I humbly submit that 
the prices should be revised and     in case 
this disparily cannot be removed, there 
may be decontrol. 
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As far as the fixation of the price of 

cotton is concerned, when the Agri-
cultural Prices Commission is associated 
with fixing of prices of agricultural 
commodities, how does the Textile 
Commissioner come in and fix the prices 
of cotton? This is something strange, if 
the prices of agricultural commodities are 
to be fixed by the Agricultural Prices 
Commission, then why is the Agricultural 
Prices Commission not fixing the prices 
of cotton also? Let the Textile Commis-
sioner be associated with the Food and 
Agricultural Ministry. At least the 
Agricultural Prices Commission should 
be allowed to fix the prices in 
consultation with the representatives of 
the growers. I know there are textile mills 
which are complaining that because of 
the rise in cotton prices, they are not 
getting sufficient quantity of cotton or 
raw materials and, therefore, they are 
forced to close down. Whenever the 
question of better prices for the 
agriculturist comes up, these industrialists 
can always close down their factories, but 
the agriculturist cannot close his industry. 
If at all he decides not to go to the land 
and till it, what will happen? They are not 
united and, there« fore, they are being 
exploited. Therefore, I would urge upon 
the Minister to see that the prices are 
fixed in such a way that a minimum is 
assured to the cotton growers. If that is 
done, I am quite confident that the coun-
try's need of cotton can be fully met by 
our growers themselves. 

Another point that I would like to 
mention is with regard to these minor 
irrigation projects. Much has been 
said about it here also. In the Fourth 
Five-Year Plan certain minor irriga 
tion works have been sanctioned. I 
do agree that minor irrigation works 
will give quick results and thereby 
we can increase the agricultural pro 
duction. But the major irrigation 
works should not be overlooked. 
Yesterday, Mr. Dharia pointed out 
-very well that the 
irrigation potential of Maharashtra is 
much more but the actual utilisation is 
only 8 to 9 per cent. But 

some other States are having more and 
more irrigation projects. As far as the 
Nagarjunasagar dam is concerned, an 
assurance was given in the Lok Sabha on 
March 12, 1963, by the then Minister of 
Irrigation and Power that the second 
stage of the Nagarjunasagar Project will 
not be taken up until the question of 
diversion of Godavari water into Krishna 
was settled. Now we find that the second 
stage work is also  being  undertaken. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): May I clarify the position? The 
stages are on the basis of financial 
allocation. But so far as the irrigation 
part is concerael, we are still in the first 
stage. I assure my friend that we will not 
take a drop more than that what we are 
entitled to. So Maharashtra need not 
have any anxiety about it. 

SHRI G. R. PATIL: What my friend 
says is true, buT the anxiety and fear in 
the minds of the people of Maharashtra is 
there) that if once the second stage of the 
Nagarjunasagar Project is undertaken, 
Maharashtra will not be getting the 
irrigation potential which it is having. 
Therefore, I urge that this question must 
be cleared first. If it cannot be settled, 
under the Constitution a tribunal can be 
appointed and the matter can be decided. 
Both Maharashtra and Mysore are 
vehemently not in favour of the 
construction of the second stage of the 
Nagarjunasagar dam. Another point I 
would like to mention is about the two 
major irrigation projects for Maharashtra, 
particularly the Kukadi project which is 
being demanded by Maharashtra since the 
Second Five-Year Plan. Madam, it may 
be seen that this entire area was surveyed 
by a British Engineer in 1905. This area is 
a famine-stricken area. Famine is certain 
there every year. Therefore, it was urged 
by Maharashtra that this project should be 
given top priority. By spending some 32 
crores of rupees, we can irrigate with this 
project 1 84 000 acres of land and the 
famine-stricken taluks in the Nagar 
District 
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Parner, Karjat, Karmale and Shri-gonde—

will become the ganaries of Maharashtra. 
Therefore, I urge that this project should be 
given the topmost priority as far as the major 
irrigation projects are concerned. Another 
project is Dudha Ganga project. That project 
also is being demanded by the Maharashtra 
Government and the Maharashtrian people 
since the Second Five-Year Plan. By spending 
Rs. 16.25 crores on this, 1,65,980 acres of 
land can be irrigated. This project also is very 
important. If the Kukadi project is undertaken, 
I am sure that the famine-stricken areas of 
Nagar District and Poona District will be 
benefited. The Dudha Ganga project, if it is 
undertaken, will supply irrigation potential to 
more than 2 lakh acres of land and thereby 
benefit the people of those particular areas. 
Thank you. 

SHRI R. S. KHANDEKAR: Madam, a few 
days back we had a discussion about Madhya 
Pradesh and nobody from our Party from that 
State could participate in that discussion. I do 
not blame anybody but I must express my 
resentment and also disappointment that we 
could not take part in that debate. Therefore 
you will kindly excuse me if I make a brief 
reference about the state of affairs in Madhya 
Pradesh at present in this Appropriation Bill 
although it is not very much relevant. 

Many things were said by Members 
opposite from the Congress Benches about 
certain things and allegations were made on 
the floor of this House that M.L.As who have 
defected from the ruling party have been 
interned, have been locked up, have been bea-
ten or they were provided with drinks and that 
they have been forced. I want to repudiate all 
these charges. The fact is, on account of their 
frustration or disappointment or because of 
the high-handedness of the Chief Minister of 
the State, they were disillusioned and 
therefore they crossed the floor. 

SHRI AKBAR ALI KHAN: I understand     
they     are     still     under 

custody.    They     have    not     reached 
Bhopal. 

SHRI R.  S. KHANDEKAR: all wrong.    
They have reached Bhopal  and you will see    
the result tomorrow. 

SHRI AKBAR ALI KHAN; But they  are 
not able to reach -anybody. 

SHRI R. S. KHANDEKAR: All the 
153 M.L.As. of the State were here for 
3 days, they net all the dignitar: 
the State, they met the President, the 
Prime Minister and even some of Hie 
Central Ministers also met them and 
tried to persuade them but because 
the Central Ministers were not 
successful in their efforts, allegations 
are being made again that they have 
been coerced and kept in detention. 
This is all false. The same allegations 
were made on the floor of trie Madhya 
Pradesh Vidhan     Sabha and 
the Leader of our Party totally repudiated this 
and said that the Chief Minister is very well 
versed in cooking up stories—these words 
were used there—and so the whole story was 
cooked up and there was not an iota of truth. 
So there is not an iota of truth in the 
allegation at present. 

The second thing said was that the 
Opposition is afraid of elections. Nobody is 
afraid of the elections and 1 am sure if 
elections take place, whatever remains of the 
Congress in Madhya Pradesh will be no more 
there. The Congress will be completely wiped 
out. 

AN  HON. MEMBER:      Question. 
SHRI R. S. KHANDEKAR: You: may 

question but you will see. Before the fourth 
elections also you were questioning but you 
have seen the results and you will see the 
results now also. The proof of the pudding is 
in the eating and hot in questioning. But my 
submission is. whether the elections are really 
necessary at this moment. The State has 
suffered two successive droughts and the 
whole economy of the entire country—and 
also of that particular State—i i doldrums. It is 
estimated that about Rs. 5 crores will be 
required if the elections are to take place 
again. "What. 
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are  the  mid-term  elections?    It      is   j only 
four months since the elections   I took place in 
this country.   Had 2 or 3 years elapsed after the      
elections, the mid-term elections would      have 
been justified.   So I think there is no necessity 
for having a fresh election. Fresh elections    can 
take place when certain  contingencies  arise.    
Does  it mean every     time a few     Congress 
leaders    cross from one side to     the other, 
that elections should   be resorted to? I do not 
think it is a correct approach.   If that is to be so, 
why do you not press that election should take 
place   in Bengal because  5     M.L.As. from the 
United Front have gone to the Congress?    Why 
do you not have elections in Rajasthan? There 
are so many  defectors  who  are joining still in 
the Congress ranks and even    recently in 
Parliament one of the M.Ps. belonging to the 
Opposition Party has been admitted to the 
Congress Party. Why do you not press for 
elections for the  entire  country  in  such  
circumstances? 

SHRI SHEEL BHADRA YAJEE (Bihar): 
You press and we shall support. 

SHRI R. S. KHANDEKAR: Why should I 
press for an unreasonable thing? If you have 
guts you hold the elections and you will see 
the results. You will not come even in this 
number. Therefore this double-standard is not 
at all appreciated. You should have one 
standard and you should apply it everywhere. 
After 1962 elections, in 1963. the Congress 
Party did not get a majority in Madhya Pra-
desh and In order to stabilise the position the 
Chief Minister tried to smuggle some of our 
M.L.As. and form a Ministry. At that time 
nobody, not even the smallest Member asked 
for    .   .    . 

SHRI P. C. MITRA (Bihar): You say that 
we smuggled at that time and you smuggle 
this time. 

SHRI R. S. KHANDEKAR: We do not 
smuggle. I am coming to the principle. Even 
if a few cross the floor, that does not make 
the condition for elections. When the parlia-
mentary procedure is exhausted, when 

absolutely there is no possibility of running 
the Government, then in that condition only, 
elections should take pla'ce, not every now 
and then, when a few people may cross the 
floor. That is what I want to submit. 
I do not agree with the contention of the 
Minister that the position     of the    Gvoernor is    
entirely    constitutional.   He has a dual 
personality.   In some cases the Governor has to 
abide by the advice of the Chief Minister or of 
the Government but in certain matters he has to 
watch to see whether Constitution is being 
worked properly. He has to take the oath under     
the Constitution that he will uphold     the 
Constitution and wherever there is a breakdown 
of the Constitution, he has to uphold it.    
Wherever there is     a break  in  the  
parliamentary   practice or convention, he has to 
uphold and rectify it.    I can quote a number   of 
instances where in this very State the previous  
Governors  refused to  abide by  the    advice  of  
the    Government. To quote an instance, the 
Government passed a certain land Act some 
time in 1963 and there was a lot of agitation and 
the Opposition Parties staged demonstrations   
and  courted     arrest. So the Governor refused 
to sign that legislation and he sent that matter to 
the  Central    Government.    So    cases are not 
wanting where the Cove1 had not been a rubber-
stamp only of the   State   Government.   He  
has   also an  obligation  under  the  Constitution 
to see whether really the Constitution is  being  
worked  out  properly   under the    provisions    
of    that    particular enactment. 

What is the latest position in Madhya 
Pradesh? The Chief Minister has been given a 
blank chit, The Central Government has 
abdicated its responsibilities. In fact the 
Central Government should have advised the 
Chief Minister that he should face the 
legislature and if he loses the vote of 
confidence   .   .    . 

THE   MINISTER   OF  STATE       IN THE 
MINISTRY OF FINANCE (SHRI I   K. C. 
PANT):    How is it    constitutional for the 
Central Government tc '   advise? 
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SHRI R. S. KHANDEKAR: Under 

article 356 it is the Centre's responsibility 
to see that the provisions of the 
Constitution are followed in the various 
States. 

SHRI MULKA GOVINDA REDDY 
(Mysore): The same party is controlling 
both in the"Centre'and in the State. 

SHRI K. C. PANT: That is stretching 
the point. 

SHRI R. S. KHANDEKAR: The 
Cabinet also has agreed more or less—
these are Press reports—with the views 
of the State Chief Minister. I am not 
interested in your party affairs but it was 
reported that the Central Cabinet is also 
very much in favour of the stand of the 
Chief Minister. The normal 
parliamentary practice would have been 
to ask the Chief Minister to face the 
legislature and if he wins all right but if 
he loses, the Governor ought to find 
alternate remedies and if, in that case 
there is no possibility, then he should 
have.. 

SHRI K. C. PANT: Should the Central 
Government also advise the non-
Congress Chief Ministers and would it be 
binding on them? 

SHRI R. S. KHANDEKAR: If there is 
a breakdown they should. Where are we 
heading to? Do we want to make this 
country one unitary Government or a 
loose federation of various States? I will 
come to this point later. The Constitution 
provides that there should be a strong 
Centre and the Centre must exercise its 
authority in an effective way. 

So at present the chit has been given to 
the Chief Minister. Now supposing 
tomorrow this happens, the Budget has 
not been passed in the Assembly and 
supposing tomorrow the Chief Minister 
loses the confidence of the Assembly, 
what is the remedy? The remedy may be 
that the Chief Minister may advise the 
Governor to dissolve the 

Assembly, and if the Assembly is 
dissolved, then President's Rule will 
prevail there. The Budget will not have 
been passed by the Assembly there. The 
Budget will be passed in Parliament, a 
Vote on Account, or some such thing. 
And then elections may or may not take 
place. If such a contingency arises, 
whether fresh elections are to take place 
or are not take place in Madhya Pradesh, 
the present Government must not be 
allowed to remain in power, and if it 
remains in power, then I am afraid that 
there may not be fresh elections, that 
blood may flow on the streets of the 
State, that there may be mutual 
bickerings and mutual fights, and I do not 
know what stage will come. Therefore it 
is the duty of the Central Government to 
watch these proceedings. It is no use my 
saying who wields more power and 
influence in the Assembly now, whether 
the present Chief Minister and his party, 
or some others and their parties. It is not 
that the Central Government cannot do 
anything to put it to test. Such a weak-
kneed attitude is not required or should 
not be followed by the Central 
Government. In this contingency, 
therefore, I want to sound a note of 
warning. If at all elections have to take 
place—I hope there will not be any need 
for fresh elections if the combined 
opposition's strength in the Assembly is 
put to test —there should be President's 
Rule. Of course I do not want to 
comment on it; it will be almost 
bureaucratic rule. But if the present 
Ministry remains in power till the 
elections are over, then the elections will 
not be fair and free and again the history 
will be repeated, the history of Bastar 
incidents. Even at present, in Madhya 
Pradesh, almost everywhere, in almost 
every major town, there were Bastar-like 
incidents going on. So, if the Central 
Government is really interested in the 
Constitution being worked well, they 
should force the Chief Minister to resign 
and then hold free and fair elections. 

Now a mention was made about the 
privy purses. We are    discussing    it 
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next week, but now I would like to say a few 
words about that also. Now, Sir, our party has 
been demanding the abolition of privy purses 
and special privileges. We had been 
demanding it all along, but whenever we had 
been suggesting it or suggesting other things 
in our policy and other policies, we were 
ridiculed. But now, after twenty years, the 
Government woke up from its slumber, and 
they now want to abolish the privy purses. We 
are not against the abolition of the privy 
purses or special privileges. But I want to ask 
the Government this. What were you doing all 
these twenty years even though the demand 
was being made? Who glorified them. When 
the Princes were ruling, even then there were 
Praia mandals. The Princes had formed their 
own parties. We contested their parties and 
they were completely routed in elections. It 
was the case till power was transferred. At 
that time, the Princes' nominee, however high 
in society, he used to lose his deposit. But 
when power came to be transferred to Indian 
hands, almost all the Princes came to the 
Congress fold. The Congress adopted them 
and for the last ten years the Congress utilised 
their money, their infiuence) their resources, 
everything. When the elections came to be 
held we were the only p'arty to fight against 
this feudalism, against this princely class, and 
we did so in all the elections. In the last 
election also we fought against these former 
Rulers. Of Course we suffered badly, but we 
did not regret it. For the last ten years the 
Congress Party utilised them, and now the 
Princes realised their strength. They thought 
that if they could be exploited by the Con-
gress, if they have so much influence, if their 
resources could be utilised in that way and 
could attract public opinion and secure their 
votes, why not they themselves join other 
parties? (Time bell rings.) 

Madam, I got twenty-five minutes. 
THE DEPUTY CHAIRMAN: You have 

fifteen minutes as put down here. 
SHRI R. S. KHANDEKAR: But I thought 

I had twenty-five    minutes. 

THE DEPUTY CHAIRMAN: All right. 
You may have twenty minutes, five minutes 
more. There are lots of speakers still. 

SHRI R. S. KHANDEKAR: So, they 
thought that they could fight on their own or 
they could join other parties. Now because 
they are becoming inconvenient t0 the ruling 
party, so this slogan or this new thought of 
abolishing their privy purses and their special 
rights has arisen. And that has brought about a 
hue and cry among the former native Princes. 
I am not against the abolition; they should do 
it. But to think of it only now does not show 
the bona fides of the ruling party. As at 
present, there are many rulers in the Congress 
Party and there are many rulers in the 
opposition parties, and what I am saying is 
that by merely abolishing their privy purses or 
their special rights nothing is gained for some 
time to come at least because they have all 
joined hands now and are in an entrenched 
position. Wherever they were fighting the 
elections, the weaker among them, on their 
own, they or their nominees, as contestants in 
the elections, have forfeited the security 
deposits and given way either to Congress 
Party candidates, or to candidates of 
opposition parties. So they have consolidated 
their strength. They have got so much strength 
in their own areas that for some time to come, 
by merely abolishing their privy purses or 
their special rights the problem would not be 
solved. The problem will be solved only if an 
integrated movement is launched against 
them. Then and then only the problem will be 
solved. The sin was committed by the ruling 
party during the last ten years and it will take 
years to wipe out that sin. Then probably a 
new clean slate will be there where this 
princely influence will not work, and I am 
afraid that for some time to come this is going 
to continue, and along with the Congress 
Party the other democratic parties also will 
have to suffer for some time to come. I am 
very sorry that the Congress rule of twenty 
years has brought about this state of affairs. 
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This is the condition after twenty years of 
their rule. 

Now, Madam, I would like to speak about 
another problem. Only yesterday the Report 
of the Committee of Members o'f Parliament 
on Education was given to us. It is a very 
good report. I think it is an ideal report or it 
cannot be implemented, and it is too 
premature also in certain respects to think of 
its implementation. I would only mention one 
thing. There is a Minute of Dissent given by 
one hon. Member and I entirely agree with it. 
The Report suggests the two-langu*age 
formula, the mother tongue, and Hindi or 
English. This is the formula, but the Minute of 
Dissent given on page 32 is very rewarding 
and I wish the Government take note of it. It 
is paragraph 3 on page 32, and it reads: 

"In our anxiety to formulate a language 
formula, we should not forget that the 
official language question is not settled as 
yet." 

As for myself, I am in favour of the three-
language formula, but so long as the issue of 
official language has not been settled, either 
the Commission or the Parliament or the 
Government should not decide anything 
regarding education, regarding the language 
policy. The Minute of Dissent further reads: 

"The language policy on education 
should not be utilized as a backdoor 
method to implement or to introduce the 
official language which is under question. 
While there can be no two opinions that 
there should be unity among the diverse 
groups in India, it should be clear that unity 
is not to be confused with uniformity, and 
link language is a question to be decided by 
the people and shaped by time in the 
process of evolution." 

That means it is no use making haste and 
saying that English or Hindi or both would 
continue. As far as I am concerned, let things 
proceed calmly. Let the languages develop. 
There should not be any insistence, or fana- 

ticism, as it is called, on any question. Let all 
the languages be developed. Let Hindi be 
with English. There should not be any 
insistence at the present moment that 
education should be imparted through the 
mother tongue or Hindi or English or any 
other language. So this Report is premature, 
and the sooner Government decides 
something in this regard, the better it would 
be, and till the Government decides about the 
language policy, this Report should be kept in 
abeyance. 

About education there are many matters to 
be said about girls' education and the 
neighbourhood schools, but since I have no 
time, I will not place my views on these 
although these matters require 
reconsideration. All the same I should say that 
there is neglect in the matter of girls' edu-
cation. You visit some of the girls* schools in 
any State. You will be surprised to see that in 
one class there are about 75 to 80 students. 
There are not enough teachers, not enough 
furniture, not even enough sitting ac-
commodation, and thereby their education is 
very much neglected. In the matter of 
education this Report recommends that there 
should be this thing and that thing— which 
requires crores and crores of rupees—whreas 
in the Budget provisions there is hardly 
anything left. So this will be just another 
report on education. There have been so many 
reports and this will be one more report which 
Will adorn the book shelves of the Education 
Ministry, arid I doubt very much if this will be 
implemented. 

Now mention was made about telephones 
and the posts and telegraphs system. I would 
mention a few points about it because there 
have been many complaints about the working 
of the telephone system. References have 
already been made to this matter. It is said that 
arrears of telephone payments total to about 
Rs. 6 crores. I do not know the breap-up of 
this figure and whether Departments of the 
Government alone owe    this much amount or    
whether 
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ordinary subscribers owe this much amount. 
There is now a new method adopted by the 
Telephone Department by which they 
disconnect without giving much notice. 
Previously they used to give registered 
notices. But now the procedure is that they 
just inform you on the telephone. It does not 
matter whether you are there or not, whether 
your family members or your servants are 
there or not. They just inform you on the 
telephone and the next day the connection is 
disconnected. By the adoption of this new 
method the honest subscriber is put to a lot of 
trouble and loss. I have referred to this matter 
on many occasions and I have also written to 
the Ministry. Yet nothing is being done. The 
whole system of collection of the telephone 
arrears requires reconsideration and this new 
method should not be there and this arbitrary 
method mentioned in the present high-handed 
order of the Telephone Department should not 
be continued. When the connection is 
removed for getting a re-connection you have 
to pay something like Rs. 20 or Rs. 40. 
Therefore, this matter should ue looked into 
and something should ie done to remove this 
defect. (Time bell rings) I will wind up just 
now, Msdam, 

About general inefficiency I have to say 
that I am sorry that when previously we were 
criticising the Siate Administration and saying 
that in their offices the files do not move and 
that letters are not replied to, this is the state 
of things in the Central Government also 
now-a-days. I have got a case in hand as an 
illustration. A certain person applied for 
licence to start a medium-scale industry. For 
about 3 years the file was pending with the 
Industries Ministry and after three years he 
got the reply that it had been transferred to the 
Ministry of Petroleum. Then this Ministry of 
Peroleum for one and a half years has been 
sitting over the matter. This is the state of 
ailairs. You try to meet the officers, but the 
officers are not    available.    They are 

often on tours. They are on tour for weeks 
together. And when they come back they say 
they have so much of work pending before 
them that they have not time to meet you. 
They a;e so busy. In this way you are not able 
to meet anybody and you don't get a reply. If 
this is the way that files are disposed of, I d'o 
not know how the work will go on. 

THE DEPUTY CHAIRMAN; You must 
wind up now. You have taken more than the 
allotted time. There are many more to speak 
and if one speaks for longer time it means the 
others will get less. If one speaker spoke for 
longer time it is not an example to emulate. 

SHRI R, S. KHANDEKAR: 1 will finish 
just now. With regard to the Administrative 
Reforms Commission it has been pointed out 
that this Commission has been doing its work 
and that it has submitted an interim -epori and 
so on. But there is a fear in the mind of the 
public that the Government may not after all 
accept the recommendations of this 
Commission, that all this labour would be a 
IOSS. We have seen what has been happening 
to the recommendation on the Planning 
Commission. Whether you agree with the 
recommendations or not is a different matter. 
The A.R.C. submitted an interim report and 
the Government has changed the suggestions 
and they want to adopt their own way. I would 
like to ask why such a commission is at all 
appointed if its recommendations are not to be 
accepted and followed. There is also a general 
feeling that the Government or rather the 
Prime Minister was reluctant about the 
appointment of this Commission. I do not 
know whether the recommendation of this 
Commission would be accepted by the 
Government or not and if accepted, whether 
they would be followed by the Government or 
not. I am afraid they will take B long time to 
accept the recommendations of this Commis-
sion. I do hope, therefore, that the 
Administrative Reforms Commission will 
finish its work soon and that its 
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recommendations [when ;sent to the 
Government will be considered in right  
earnest  by  the  Government. 

SHRI p. C. MITRA: Madam Deputy 
Chairman, this is an Appropriation Bill to 
provide a certain sum from the 
Consolidated Fund of India to meet the 
expenditures of the Central Government, 
excluding the Railways, for the financial 
year 1967-68. Though it shows that the 
total sum asked for is over Rs. 14,000 
crores, in reality the expenditure is 
estimated to be not more than Rs. 4,584 
crores including about Rs. 510 crores for 
repayments of interest on public debts 
and other obligations. 

Since the mid-term appraisal of the Third   
Five  Year  Plan,   it  has   been accepted 
by all, including the Government,  that     
top priority    should be given to 
Agriculture,    Irrigation and Power, in 
order to   make the country self-sufficient 
in foodgrains and other agricultural     
commodities     within  a short period of 
time.   But a study of the Bill as well as 
the Budget proposals that were placed 
before us in May last, shows that the 
Government do not give that much of 
importance to Agriculture and Irrigation 
that the situation  demands.   Out of the 
total estimated expenditure of over Rs. 
4,000 crores  during the year, provision of 
about Rs. 107 crores ' only has been made 
for the Ministry of Agriculture, 
Community    Development    and    Co-
operation.    The    sum    includes    the 
capital   outlay of Rs. 32 crores or so 
under this head.   A    paltry sum of Rs.  
53 crores  has  been provided for 
Irrigation     and     Power.   So     many 
schemes of different States for irrigation 
that have the potentiality of irrigating 
millions of acres of land have either not 
been taken up for execution or those 
works had to be slowed down for paucity 
of funds.   The Union Government  
functions  in  a  peculiar manner.   They 
are, I am afraid, prisoners  of    outmoded     
administrative rules    and    conventions.   
While   the Food and Agriculture Minister 
certainly with the concurrence of the Fin- 

ance Minister has publicly announced in 
this House that    money will not stand in 
the way when it comes to saving the people 
of drought-affected Bihar-and actually they    
have made very generous  aid and loans to 
the State Government for that,—they are 
not so generous in helping the State to   
permanently   stop  the   recurrence of 
famine conditions in the State by the full 
utilisation of the water resources of    the 
State by    means of hundreds of major, 
medium and minor irrigation works.   This 
has been the state of affairs  in other  States 
also. I would like to draw the attention of 
this august House to the contrast that is 
evident so glaringly in the figures given in 
this  small    Bill.   While an aggregate 
provision of Rs.  160 crores has been made 
for Agriculture, Irrigation,  Power,  
Community   Development and 
Cooperation, a colossal sum of Rs.  715 
crores has been provided for the purchase 
of    foodgrains  and fertilizers.   I am not 
against the purchase of    foodgrains    and 
fertilizers, whether   under   PL  480  or  
for  cash payment, in order to meet our 
deficit. But I fail    to understand    why our 
Government  does not  appreciate the 
proposition  that our marginal  deficit in 
food    can be wiped out    for the present at 
least, if even fifty per cent of our cultivable 
land gets irrigation facilities.   A    solution 
of    our food problem will not only usher 
in economic stability but  it will  also 
enable us to follow  an  independent 
foreign policy. 

This brings me to the question of 
foreign policy. In our foreign policy it is 
apparent that while we sometimes cause a 
wound we never strike. This is due to our 
dependence for our food on the United 
States of America, the Soviet Union and 
other countries. In determining* our 
attitude on each issue, we always look at 
two great Powers and we are seldom 
guided by our enlightened national self-
interest, consistent with our basic policy 
of non-alignment. In my view, we have 
been compelled to take recourse to this 
position primarily due to our dependence 
on food imports. Of course,. 
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there are many other reasons for our playing 
second riddle to these great Powers. But the 
primary cause is our food deficiency. I wish 
that our country had the courage to follow i 
dynamic non-alignment policy like the 
U.A.R. which did not hesitate to break off 
diplomatic relations with certain Western 
Powers the moment they had reasons to 
believe that those Powers were actively 
sympathising with the cause of its enemy. 
Recently it has appeared that American wea-
pons have been coming through West 
Germany to Pakistan and the other day 
America also declared that they are giving 
spares to Pakistan to rebuild their damaged 
planes and tanks. Have we the courage to take 
any steps against these Powers except sending 
Protest Notes? I feel that our adherence to the 
policy of not using our atomic potentiality for 
the manufacture of the atom bomb is not 
based on idealistic grounds but due to an 
apprehension that both the United States of 
America and the Soviet Union will stop aid 
the moment we take the decision to 
manufacture atomic weapons. Madam Deputy 
Chairman, it is wrong to say that atomic 
weapons have no defensive potentiality. The 
reality is just the contrary. The United States 
of America and the Soviet Union have 
accepted the co-existence theory in spite of so 
many causes of difference and that is due to 
the fact that both these countries possess 
atomic deterrents. And they know that if one 
tries to annihilate the other, the other one also 
will be annihilated. The day we will be in 
possession of the atom bomb and a perfect 
delivery system the threats from the two 
neighbouring countries will disappear and 
then only we will be able to give our full 
attention to the economic development of the 
country. It should be noted that no atomic 
Power has been attacked by any country or by 
a combination of countries and that itself 
proves its defence potentiality. 

Now I come to the vexed problem of land 
and labour.   We have tried for a 

long time to reform the land system by means 
of legislation and through Government 
machinery and it has been proved that it is not 
possible to be done due to many causes. One 
of the causes is that the vested interests are 
very strong and besides the present law and 
the courts always cause delay in the 
implementation of any proposal. Madam, in 
1948 the Bihar Government, the Congress 
Government, passed a law for the restoration 
of land to certain aboriginals who are called 
Tana Bhagats there and who had been 
dispossessed of their land during the 1930 no-
rent campaign and agitation. Till 1965 
litigations have been going on and many of 
the aboriginals who were so dispossessed of 
their lands could not be given possession due 
to these litigations. Naturally they were 
discontented and other parties took advantage 
of this situation with the result that even 
during the Congress regime the people who 
suffered for the independence of *he country 
had to be imprisoned and sent to jail for their 
agitation in connection with their lands. You 
should remember that these people of Ranchi, 
Singhbhum and Santhal Parganas are causing 
trouble in Naxalbari. They went there as 
agricultural labour. There they were not given 
land; they were only asked to work on land. 
Not even full share of the crop was given to 
them and the result of it was that there was 
discontent and the Left Communists—the so-
called adventurists as they are called by the 
Left Communists—have exploited them and 
taken up their cause and these unsophisticated 
people have become the victims of their 
machinations. The problem really is they have 
been working on the land but without any 
land for themselves and they have been 
suffering for a long time. Naturally we have 
to find out some ways and means by which 
these landless people can get land without 
delay. In this connection I would like to quote 
from a letter which was received this 
morning. It says *hat J seminar is being 
organised by the Gandhi Peace    Foundation,     
GawHai 



 

[Shri P.  C.   Mitra.] Smarak Nidhi, the Delhi    
Sarvodaya .Manual and others.   It says here: 

It is indeed unfortunate that in spite of 20 
years of freedom, the land problem continues 
to remain as one of the major problems facing 
the country. We have failed to find any 
effective measures to redistribute the land to 
ensure higher standard of living to the 
peasants and increase agricultural production. 
The land reforms measures adopted by the 
various State Governments have also not 
brought any desired results either for its faulty 
and halfhearted implementation or due to of 
social  conscience. 

have so far witnessed that the only recognised 
method to solve the land problem by peaceful 
means is through the  State  machinery     but 
, all the efforts by such machinery 
have been abortive because of the 
manipulation of vested interests and 
indifference on the part of tho Gov 
ernment. In recent years the coun 
try has also witnessed another non 
violent and voluntary effort under 
Vinobaji to bring about land re 
form by creating social conscious 
ness among the people where 
people voluntarily agree to sociali 
sation of their land ________ To leave this 
aSjfue untackled would be dangerous 
nterested and unpatriotic groups 
Id always try to take advantage 
qi such a situation to organise vio- 
i.ence and lawlessness to achieve r political 
ends as did happen in ngana  and  is      
happening     in 
JjJaxalbari and other parts of the country. To 
avoid any such situations it is therefore 
imperative that immediate and positive steps 
should .'hje taken to solve the land problems 
non-violently." 

Tnese people are not agitators; they are 
peace-loving people and they Iso feel, that the 
present Government machinery cannot solve 
the problem and we have to take some other 
w>y. I-Seel that if necessary the Constitu- 

tion should be amended and here    I have got 
a suggestion to make. 

Instead of the Supreme Court having the 
final say in the matter, the State legislatures 
should be given the powers just like the 
House of Lords and the Privy Council, to 
finally decide cases arising out of land dis-
tribution matters. A Government comes into 
power after promising that they would do this 
or that in their manifesto to the people. But if 
these cases go on dragging for years together 
in the courts, for ten years or fifteen years, 
since a Government remains only for five 
years, they cannot naturally fulfil all their 
promises. Therefore the State legislatures 
should be given special powers in regard to 
this matter and their decision should be final 
and no court will have any right to interfere in 
these matters. And any law made by the 
Government regarding land reforms should 
come before the legislature for review and 
their decision should be final. We have 
roused social consciousness of the people; we 
have asked the people not to believe that 
Providence has made them poor, that they 
have every right to live decently. But then if 
we cannot provide for them a decent 1iving, 
naturally other parties with their agitational 
methods step in and lead them astray. It is no 
wonder that the people come under their 
influence. So if we want to stop these things 
the only way is to give power to the res-
pective State legislatures to ueciae cases in 
connection with land reforms. I know what is 
the difficulty for the Left Communist Party in 
solving land problems in West Bengal though 
they are in the Government. They could not 
do anything revolutionary because there is a 
coalition of 14 parties, Besides they also 
know that any person can go to the court and 
can get an injunction. So they knew that they 
would not be able to distribute the land 
immediately. Therefore the extremists among 
them took the line: first give the possession to 
the landless people and then ask the other 
party to go to the court. This is the way they 
have moved. 

895 Appropriation [ RAJYA SABHA ]      (No. 2)   Bill, 1967                     896 



897 Appropriation [ 27 JULY 19G7 ]        (No. 2)   Bill, 1967 898 
 

I would like to say something about labour 
also. The labour situation also is not properly 
dealt with. Even in the public sector, in 
H.E.C., in N.C.D.C., I find there are a lot of 
troubles and the authorities there are trying to 
take advantage of the differences among the 
Unions. The legitimate demands of the 
workers are not met. It is unfortunately true 
that a number of Unions have been formed in 
public sector institutions as well as in private 
sector institutions but if the demand 0f the 
labour is genuine you have to deal with it. 
You should not say that the other Union does 
not accept that proposition and so you would 
not accept it. This is not the way to deal with 
these matters. In the N.C.D.C; for over a 
month a strike has been going on and some of 
them are on a hunger-strike but the authorities 
do not care at all. If the labourers are forced to 
return to their jobs because of hunger, then do 
ycu think that they will be contended labour? 
Do you think you will be able to get proper 
service, good service from them? 

(Time  bell rings.) 

THE DEPUTY CHAIRMAN: Please wind 
up. You have taken more than fifteen minutes 
and I think the Congress Party should make it 
as ten minutes for each Member. 

SHRI P. C. MITRA: In the same way, in 
Telco Jamshedpur management have 
introduced a new wage scale and that also 
they tied to impose on everybody saying that 
ultimately they will have to spend more than 
what they were spending. But the workers are 
not ready as they are getting less than what 
they were getting before. We had gone to the 
Labour Minister. He said that we have no 
right. Under the law we have n0 such right to 
enforce anything about wages, salaries, etc. 
Only after the Engineering Workers' Wage 
Com-mision gives its report they will try to 
persuade them. This is not the way. If there is 
any defect in law, we 926  RSD—7. 

must rectify it and make the management 
agree to a reasonable proposition which the 
Government wants to be implemented. 

With these words, .1 thank you and I 
support the Appropriation Bill. 
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SHRI BAHARUL ISLAM (Assam): Mr. 
Vice-Chairman, I rise to give support to the 
Appropriation (No. 2) Bill, 1967. 

Sir, the country is faced with several big 
problems and the most important of them is 
the kindered problem of food and population. 
It is a matter of grave concern and anxiety for 
all of us that even after twenty years of 
independence we have not been able to be 
self-sufficient in rood production. 

We are bringing food from America and 
other countries. One of the major causes of 
insufficient production of food is the non-
implementation of the Land Reforms Acts, 
particularly Ceiling on Land Holdings Act 
passed by the States. These Acts must be 
implemented without any further delay. It 
should be seen that the land actually goes  to 
the tiller; other wis 3 

the tiller will have no mind to produce 
enough food. 

Two other important factors th»t retard the 
production of food are flood and drought. 
Flood is a perennial problem in Assam. Year 
after year the floods devastate the whole 
state. It destroys a number of cattle and 
human lives and food crops. They damage 
from 1/5 to 1/2 of the entire crops procuced 
in the State. If floods could be controlled, 
Assam would not only be self-sufficient but it 
could feed itself as also the entire population 
of Calcutta for the whole year. 

The Government of Assam with its meagre 
resources cannot tackle this gigantic problem. 
Therefore, assistance from the Centre is 
absolutely essential. We were told about a 
year ago by the Minister of Irrigation and 
Power that three dredgers had been ordered 
for dredging the Brahmaputra and the other 
rivers of Assam. But uptili now we do not 
know what has happened to that proposal. 
This year also, as in the last year and year be-
fore last, there were big floods in the State 
and a lot of crops in addition to cattle and 
property were washed away. 

Then, Sir, this food problem cannot be 
solved unless and until we also solve the 
problem of population. The papulation is 
increasing at an alarming rate. The country 
with its primitive methods of food production 
cannot bear this population. Not to speak of 
any standard of living, this poou-lation cannot 
be fed for bare subsistence with the food the 
country produces. For the solution of this kin-
dered problem of population and food, 
growth of population must be checked. For 
this purpose the Government ii spending lot 
of money on birth control. So far so good. 
But the process should be intensified. I will 
give a  few   suggestions  in  this  regard. 

The Government should prescribe the 
number of maximum children, say-two or 
three. Yesterday it was said by    the    
Ministry     of   Health      and 
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Family Planning that the Maharashtra 
Government have sent a proposal that the 
maximum number of children should be iixed 
at 3. So let it be fixed at two or three. Then, 
both the parents or one of them must be steri-
lised so that there can be no more children 
later on. If necessary, for this purpose a 
legislation will nave o be passed. Unless and 
until compulsory sterilisation is adopted, peo-
ple will not go in voluntarily for this. 

Sir, the Government of India, as I have 
already stated, is spending a lot of money in 
this behalf. But the propaganda about family 
planning is being carried on mostly in the 
cities and towns amongst the educated classes 
through the medium of the cinema and other 
things. This propaganda is more necessary 
amongst the uneducated, illiterate people. 
Educated people, sophisticated people are vo-
luntarily accepting family planning because 
they understand the meaning Of standard of 
living. They know what kind of education will 
have to be given to their children and so on. 
Therefore, it is more essential that this family 
planning Campaign is carried on amongst the 
slum dwellers, the villagers and the illiterate 
classes. 

Then there is the question of marriageable 
age of boys and girls. Even now we have seen 
that young girls of 13-14 years among the 
backward or illiterate classes throughout the 
country and even in Delhi are being married 
to young boys of 17-18 years. 1 believe there 
are laws prohibiting child marriage. But these 
laws are not seriously implemented. 
Therefore, this child marriage should be 
stopped immediately. 

My second suggestion is that the marriage 
laws must be suitably amended and seriously 
implemented. Then legislation should be 
made that in future parents will be supposed 
to have not more than three children. And if 
they have more than three children, the 
children exceeding three un- 

der the law will be illegitimate and they will 
not be entitled t0 any property or civil rights. 

Then there is the problem of high yrii.es. 
rton. ivreinDers know that prices ai'e high in 
India but highest in Assam. In this connection 
the Minister of Food and Agriculture of the 
Government of India was kind enough to help 
the Government of Assam to open one co-
operative Department Store at Gauhati. But 
the State needs a few more such stores. Unless 
and until more such stores are opened in the 
State the P°°r people will ever remain in the 
clutches of greedy traders and unscrupulous 
black-marketeers. Therefore, I request the 
ministry of Food and Agriculture to open a 
few more such co-operative department stores 
in the State particularly in Shillong, Dibrugarh 
and Tin-sukia. 

There are a few other more important 
problems that relate to the eastern region of 
India, for example, the Naga problem, the 
Mizo problem and the problem of bills and 
plains of Assam. The causes of the troubles 
are basically the same. They are political as 
well 'as economic. As you know, Sir, these 
hill areas of the eastern region are very, very 
backward; they are under-developed. Assam 
is undeveloped and under-developed. But 
these hill areas of Assam are more backward 
and undeveloped than the plain areas. 
Naturally they suspect each other. The hill 
people think that the plains people are ex-
ploiting them and the plains people think that 
the hill people are grumbling without any 
cause and so on. There are certain sections of 
the people who are saying that the hill people 
are being exploited by the plains people. They 
are educationally and economically backward 
because of the negligence of the Assam 
Government. 

Sir, the actual reason is that after the 
creation of Nagaland more and more money 
is being spent in Nagaland than in any other 
hill district of 
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Assam. The money spent there is five or six 
times more per head than in any hill district 
of Assam. In support of my contention I beg 
to quote a few lines from the report of tne 
Commission on the Hill Areas of Assam for 
19G5-66. The Commission says: — 

"Our enquiry has ranged over a wide field and 
the following is a summary of the conclusions 
we have reached and the main recom-
mendations we have made in accordance with 
the terms of reference given to us: — 
1. Dissatisfaction with the economic 

progress of the hill districts is at the root of 
the unsatisfactory general relationship 
between the two regions—the hills and the 
plains—of  Assam. 

2. A comparison of the revenue and 
expenditure of the two regions 
shows  that— 

(a) The relative contribution of the hill 
districts to the State revenues is much less in 
proportion to their population; and further it 
has gone down over a period of 12 years 
since  1951-52. 

(b) The per capita contribution of the hill 
districts to the State revenues is much less 
than that of the plains while the per capita 
contribution of the plains has more than 
doubled during the past 12 years, that of the 
Hills has remained more or less the same. 

(c) The share of the hill areas in revenue 
expenditure has always been more than their 
share of population. It is also much in excess 
of their relative contribution to the State 
revenues. 

(d) The per capita expenditure 
in the hill districts, which is 5 to 
6 times as large as it was in 
1951-52, is much more than in the 
plains. 

(e)   The capital  expenditure     in the hills 
has been relatively small 

but  since  1956-57  it     has     been stepped 
up. 

(f) While the allocations of the 
Plan outlay for the hill districts 
have not been unfair vis-a-vis 
their population, as a percentage 
of the total outlay these have 
gone down slightly during the 
Third Plan period. 

(g) The hill districts have re 
corded a higher rate of increase 
than the plains in respect of the 
State and per capita incomes. 

3. There is no evidence of any deliberate 
neglect of the hill areas in the matter of 
development; nor has there been any 
diversion of funds allocated to the hill areas 
for the benefit of the plains. 

4. In respect of certain pressing needs of the 
hill areas, such as means of communications, 
the progress has been unsatisfactory. 

5. (This is most import'ant). The financial 
assistance by the Central Government has 
generally been on a more generous scale to 
Nagaland, NEFA, Manipur and Tripura than 
to the hill areas of Assam. This has 
contributed to the dissatisfaction in the latter 
areae. 

6. While there has been no failure on the 
part of the State Government to take 
cognizance of the difficulties of the hill 
districts the needs of these districts are 
greater than those of the plains areas. The ex-
ceptional difficulties of these districts justify 
exceptional treatment, 

7. The basic problem of the hill areas is that 
of economic development, for which the two 
regions of Assam—the hill areas and the 
plains —are inter-dependent. The links of the 
hills with the plains constitute a factor of 
importance to both of them and there is great 
need of preserving these links". 

This Commission, after taking full evidence, 
has come to the conclusion that the basic 
cause of this    discon- 
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tent is the underdevelopment of these hill 
areas. And this report has also recommended 
that immediately Government should take 
such steps as would develop these 
underdeveloped areas. Now as you know the 
Home Minister and the Government of Assam 
are having some sort of a committee to 
examine as to how to formulate some sort of 
an administrative arrangement between the 
people of the hills and the plains so that they 
may live amicably and for this purpose, again 
a sub-committee has been constituted with 
Shri Asoka Mehta as the Chairman, and the 
sub-committee, according to press reports, is 
sitting on the 28th, 29th and 30th of this 
month. I wish all success to the Committee 
and we hope that on amicable solution will be 
found by this committee. This sub-committee 
will ultimately come to a political solution. 
What is more necessary is the development of 
these hill areas. Let the sub-committee come 
to some political decision. Meanwhile, let the 
Government of India, through the 
Government of Assam, immediately go to the 
help of these hill areas in developing them. 
Here three things are very essential: 1. The 
unity of this region must be maintained; 2. 
These areas must be developed; and 3. These 
hill people, who are educationally and 
economically more backward than the people 
of the plains, must have a sense of fulfilment. 
These three things must be contained in any 
solution whatsoever. 

In one of my earlier speeches in this 
House, I had said that there are, not only in 
Assam but in other States also, many 
backward areas. These areas should be 
declared by the Government of India as 
"Underdeveloped Areas." For example, under 
the Constitution, we have declared certain 
communities—Scheduled Castes, Scheduled 
Tribes and other communities— as 
"Backward Communities" and for them, the 
Government of India and the State 
Governments are paying special attention. 
Similarly, I suggest that  these  areas  should  
be  declared 

as "Underdeveloped Areas" and special care 
should be taken by the Government of India 
for their immediate and quick development. 

Another question to which I would like to 
reler is the educational policy of the 
Government of India. The Government of 
India, after thorough examination some years 
ago came to the conclusion of having the 
three-ianguage formula and up till now, I 
think the accepted policy of the Government 
is the three-language formula. But some time 
ago, our present Minister of Education, Dr. 
Sen, made a declaration that he is not in 
favour of the three-language formula and that 
he is in favour of the two-language formula. 
Also there are reports in the press of some 
saying that the medium of instruction in the 
universities should be English or Hindi, and 
some others saying that it should be the 
regional languages. I have my own views with 
regard to this matter as to what should be the 
medium of instruction in the universities, 
what should be the medium of examination in 
the universities and what should be the 
medium of examination in the Public Service 
Commissions and also whether there should 
be the two-language formula or the three-
language formula. But my submission before 
the House is that before we do anything, we 
must examine the point very thoroughly with 
the help of experts and other persons and then 
we accept a certain policy, we must stick to it. 

[THE   VICE-CHAIRMAN   (SHRI   P.   K. 
KUMARAN)  in the Chair] 

If suddenly a certain announcement 
inconsistent with the accepted policy is made 
by some persons in authority, it creates 
confusion in the minds of the teachers, the 
students and the parents. The teachers, 
students and parents do not know where they 
stand, whether they are going to have two-
language formula or three-language formula 
tomorrow. We do not know whether our 
children will have to take their university    
examinations    after 
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four or five years in the regional language or 
in English or in Hindi. Therefore, my 
submission is that this matter must be settled, 
not in haste but let it be solved slowly; let it 
evolve in course of time. But once we take a 
decision, we must stick to it. If necessary, let 
it be changed by the next generation if it 
thinks it is necessary and proper. 

Sir, the last thing I want to say is regarding 
the exemption limit of income-tax. At present, 
the exemption limit is Rs. 4,000 only. The 
prices are rising very high. At present as the 
prices are so very high that this limit of Rs. 
4,000 is inadequate. Therefore, I appeal to the 
Minister of Finance to raise the exemption 
limit from  Rs.  4,000 to Rs.  6,000. 

Thank you. 

SHRI NIREN GHOSH (West Bengal) : 
Mr. Vice-Chairman, Sir, the first point that I 
would like to make is that in the matter of 
financial allocations, the Centre is adopting 
discriminatory attitude towards the State of 
West Bengal. Even on the basis of the 
population figures, which is one of the factors 
for determining the quantum of money that is 
allocated by the Finance Commission, a sum 
of Rs. 10 crores more is due to West Bengal, 
which is deliberately being denied to this 
State. And of the remaining Rs. 177 crores, 
only something like Rs. 1 crore has been allo-
cated to West Bengal on the basis of the 
different needs, etc. of the various States. It 
passes my comprehension and there is no 
logic or sense except that the Centre is 
determined upon a policy of running down 
West Bengal. So this question was raised also 
by the State Government and no satisfactory 
answer has so far been forthcoming from the 
Centre. As regards the Government of India 
asking for the repayment of the debts, when 
the States have no monetary resources, 
financial resources, they do not ask that the 
debt payment should be wiped  out but  some  
of them     have 

asked for rescheduling and my State has also 
done so. Even that has met with a bland 
refusal. So I can only conclude that in this 
matter and let me tell you that the people of 
Bengal also think—that the Centre is delibe-
rately trying to run down the State of Bengal 
and it has a step-motherly attitude towards the 
people of Bengal. A psychology over the last 
few years has been built up gradually in this 
way and it is being strengthened by the action 
that you are taking. It is not a healthy 
phenomenon and I think it my duty to draw 
the attention of this House and that of the 
Centre to this. 

Secondly, I should like to say something 
about Sheikh Abdullah. I think almost 200 M. 
Ps. have signed a petition urging upon the 
Government to release Sheikh Abdullah from 
detention and the Prime Minister has written 
that it is not possible to release him just now. 
Why? Nobody knows tfye reason. A person is 
kept under detention for 11 years. They 
cannot substantiate any charges whatsoever 
and still he is being kept in detention and I 
take this opportunity to voice the feeling that 
is being raised all over India about this 
question that the question of the release of 
Sheikh Abdullah brooks no delay any longer. 
It must be treated as urgent and he should be 
released and all the Kashmir detenus should 
be released forthwith. Everybody knows that 
the ejections in Kashmir are fake elections 
and there is no democratic thing there. Once I 
went to Kashmir and I knew that all the 
candidates were kidnapped and when some 
ultimately stood, the military went there and 
beat down the villagers and terrorised them so 
that nobody dared to go and vote if they 
thought any candidate could win against the 
Congress. Do you think it is a democracy or a 
military raj? I would like to take this 
opportunity to tell you that a solution for the 
Kashmir question was worked out between 
the late Prime Minister Nehru and Sheikh 
Abdullah. At   that   meeting     Sheikh   
Abdullah, 
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Pandit    Nehru were   present.     As   my      
information goes—I think it should be placed 
before  the  country  and     the     country 
should come to know °f it—the formula was 
like this that a fresh election  should  take  place  
over     entire Kashmir  including  Azad  
Kashmir,   a free and fair election, reorganising 
that the previous  elections were     neither free 
nor fair.   So a fresh election, not a plebiscite,    
to the    State Assembly should take place 
including in the so-called Azad Kashmir.   
Then the Kashmir Assembly would finally 
determine the future of Kashmir.    So far it was 
agreed  and     Sheikh  Abdullah     was asked  
to secure the approval  of the President of 
Pakistan.   He went there and somehow or other 
they also approved of this  idea.    So^ when    
the Kashmir  question was  near  solution, 
when it was on the anvil, unfortunately Pandit 
Nehru died and some say, under  very   
suspicious   circumstances, I do not know but 
whatever it is, the next Cabinet brushed aside 
this question, so that this entire thing is hanging 
fire still.    I take this opportunity to place this  
before the  House. 

The third thing I would tell is this. So much 
noise is being made about law and order by 
the Treasury Benches, by the Jana Sangh and 
some other Opposition parties but what is the 
real position? That must be frankly told and at 
least the position of the people should be 
placed before the Parliament and the country. 
There the vested interests, both the employers 
and the landlords, have unleashed a reign of 
anarchy and terror as well as violence against 
the people. Unfortunately a section of the 
bureaucracy, a big section I must say, is I utnd 
in glove with these vested interests. They do 
not even obey the decisions of the Cabinet. 
They go their own way and you cannot touch 
them. Such is the position because they will 
say: 'We are doing whatever we think that in 
the normal course of the fulfilment of our 
duties.' This bureaucracy has been inherited 
from 

the British and they have always    a built-in 
psychology of anti-people, not only in our State 
but all over India and the  majority  of them are 
thoroughly  corrupt, inefficient and  anti-people 
and through these bureaucratic | people no 
progressive reform    whatsoever can be 
implemented. They are | there only to sabotage 
them.   If India lis to go ahead, if any 
progressive reform is to be implemented worth 
the name, then this bureaucracy must be 
overhauled.    People completely faith->fui to 
the people, persons completely faithful to the 
people's interests and ready   to  serve   the   
people   and   not the vested interests, such 
people must be there in the administration—in 
the , bureaucracy, I do not mean the Cabinet;   
otherwise,      everything      would ;come  to 
naught.    That is what they ! are doing.    They 
are murdering    the peasants, they are 
murdering the wor-ikers.   In the entire colliery 
belt, they have their private goonda army, armed  
with  lethal  weapons  and  nobody except the    
Companies'    Union    can enter  those  areas  
and     if     anybody dares, if the workers break 
away and form  a  Militant trade  union in the 
colliery   belt,   then   the   B.   J.   group lend 
their services to the Jalan group. The Managing 
Director, together with the  employers'   armed  
gang  of     500 workers criminally assaulted the 
workers in their dwellings because    they dared   
to  form   a   real   union.    They wanted to 
stamp out that union.   Their factories  are 
closed.    Some  15 or 20 factories have been 
closed and that is creating conditions of 
uncertainty   in the lives of thousands of people 
and this is what I call, economic sabotage and 
nothing can be done.    So    much about law and 
order.   When they talk about law and order, 
they mean law and  order   in  order  to   
suppress  the people and protect those anti-
people's interests.   That is what law and order 
in the mouths of the Treasury Bench people and 
some  of the friends here also have come to.   So 
if there is any subversion, any non-peaceful    
condition, for this the land-holding interests, the 
bureaucracy, a section of the police officials and 
the employers are wholly 
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responsible   and   uncertain   conditions for 
the kisans( the peasantry and the middle-
classes are being created. That is what any 
honest, progressive democrat would call 
that they are conditions created which  are 
subversive of law and order and subversive 
of peaceful conditions and in this blessed 
regime, there  is  no   law  to   reach   out  
them and  to   punish   them.    I   know     
the Labour  Minister  cannot  even  imple-
ment because the pressure would be too 
much on them.   It was demanded that the 
employers closing the    factories   or  
retrenching   should   be   put under arrest 
under the P. D. Act and there was an 
immediate protest from the  All-India  
Employers'     Organisation.   I know he 
will not be able to do  anything   about  it.    
We  can     be arrested but the colliery 
owners, the employers are not arrested 
under the P. D. Act for such economic 
sabotage. Those things do not happen in 
India. So that is the real state of affairs and 
I   think   it   should  be   placed   before 
you. 

Another question which I would like to  
place  is  how  our  Government  is very 
particular about Human Rights. Now  and  
then  we  see  Mr.     Chagla coming out and 
taking up cudgels in defence of human 
rights in Tibet and elsewhere.    But I  
would like to ask a question.   What is 
happening in the United States of America? 
Is not mass genocide of Negroes taking 
place?   Is not aparthied being practised 
against the Negroes?    Are  they  not  
denied, to the extent possible, civil rights 
and human rights?   It is going on for one 
century   at  least.    Everybody  knows it, 
lynching of the Negroes, and they cannot 
even walk without fear.    But this 
Government never thinks of raising this  
question in the U.N.    Why? Fear.   Fear 
that the dollar Shahanshah would be angry.    
You cannot irritate your master. You cannot 
incur his displeasure.   So this is what their 
morality has come to.    (Interruptions.)  So, 
if  there   are   any   honest   democrats, 
they should raise it, and the Congress, 
in order to prove its morality, they 

should raise it in parliament. I would 
wait for the day when they will have the 
courage to do it. 

SHRI AKBAR ALI KHAN: Is China 
doing it? 

• 

SHRI NIREN GHOSH: I would like to   
say   another   thing   about   Sikkim. Some  
time back  the     Maharaja     of Sikkim 
publicly expressed or made a statement to 
the effect that he desired revision of the 
Treaty relations with India, and the 
American Maharani of Sikkim,  she even 
wrote  an     article laying  claim  to     
Darjeeling  district, saying that it belongs 
to Sikkim, and there are     persistent     
reports     that American agencies are at 
work. Now these  questions are not being 
raised for the benefit of the Sikkimese   
people. They want to have a puppet State, a 
so-called  independent     Sikkim  State 
under the benign rule or influence of the 
Yankee overlords.    So that is the danger 
they are creating    there.      I think the 
Government knows it.      I have been 
definitely told to this effect, told about the 
activities of the American agencies there in 
order to create disturbances and do many 
other things in this part of the world.   I am 
sure the Government has its own informa-
tion.    Confidentially I have been advised 
to that effect.   But this Government never 
thinks it proper to bring it to light  or place 
it before parliament.   So I think it my duty 
to draw the  attention  of  parliament  and  
the country to this aspect also.   We must 
wake  up.    Such  serious  things     are 
happening   there   on   behalf  of     the 
Americans in order to detach portions of  
the  country  and  stir  up     unrest there, 
and to have an American sphere of 
influence in the eastern region of the  
country. 

SHRI ABID ALI (Maharashtra): Are 
they the same people that are disturbing 
the peace in Naxalbari? 

SHRI NIREN GHOSH: For that they 
have their intelligence agencies all over 
Indi'a at their disposal. They can And 
out. 
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As regards the Assam hill areas 1 ! would 

only like to say that the demand of the Assam 
hill people for a separate State within the Indian 
Union is just and I support it. If Nagaland can 
be a separate State within the Indian Union, the 
Assam hill areas should be separated from 
Assam and reconstituted into a State of the hill 
people there; and the sooner it is done, the 
better for the unity of India. 

Then I would like to say this about another 
thing, that which is India.   It is federal in name, 
unitary in character.   Its so-called autonomy is 
a hoax. So, these, so many, State Governments 
are so many glorified municipal corporations.   
They have neither the resources   nor  the   
powers   to   do   anything.    Every  power,   
everything     is centralised in Delhi.    Now the    
real masters of India are the big monopolists   
collaborating  with  the     foreign monopolists 
at the same time.    They have their relations 
with them     and the feudal vested interests, 
and their servants,  their  political  servants,  are 
mainly concentrated in the Congress. Of  
course  they  have  their  share  in the  
Swatantra   Party  and  the     Jana Sangh also.    
And    the    bureaucracy that  started  under  
British  aegis  and has been continuing for two 
hundred years now, is thoroughly anti-people. 
It is the so-called steel frame of the British, and 
they are the real rulers although they are  
supposed to serve these Congress masters.       
And  now, these  bureaucrats,   after  retiring,  
are getting so many appointments to the boards   
of   directors.   They  are   blossoming forth into 
capitalists also, and this is an ominous and 
sinister phenomenon in Indian fife.    So this is 
disrupting the unity of India.    You are 
carrying on  like this  with this  process because 
the big monopolists who support you think that 
for their exploitation in India there must be no 
let  or hindrance.    As  to  the     thing which  is 
India,  it has  been  given  a unitary character in 
practice.    It has been deliberately done and 
fostered. 

But unfortunately, the political servants, in 
going to implement them, what they are doing 
is that they are disrupting the national 
integration of India, are creating national 
disunity, and if this policy is pursued in this 
fashion and if all the considerations, proper 
and due considerations, for the rights and 
privileges of the different States are 
overridden in a roughshod manner, it will 
mean that you are doing it deliberately to 
break up the unity of India. So God forbid. 
There is time yet to rethink over the matter 
and to reconsider the entire question of 
Centre-State relations. On this occasion I 
would not like to say more On this. 

SHRI AKBAR ALI KHAN: Wil1 you not 
criticise the Peking Radio for its broadcasts? I 
think you will do it. 

SHRI NIREN GHOSH: There is another 
thing which concerns my State. The other day 
the Minister for Steel and Mines told 
parliament that expansion of the Durgapur 
steel plant had been postponed I should say it 
is a severe blow to West Bengal; it is a severe 
blow and the entire peop'e are taking it up, 
this declaration, in an extremely unfavourable 
light. 

SHRI AKBAR ALI KHAN; It is on 
economic grounds. 

SHRI ABID ALI: The economy is not on 
economic  grounds. 

SHRI ABID ALI: The economy is not 
regional, it is national 

SHRI NIREN GHOSH: What regional? 
What national? If this is your economy, then 
God save your economy. 

SHRl AKBAR ALI KHAN: I am glad you 
are uttering the word 'God'. 

SHRI NIREN GHOSH: The expansion of 
the steel plant, thought of ond started,  has 
now  stopped.   Mr.  Abid 
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Ali has his God in Washington. So he need 
not worry. In the expansion of this steel plant, 
to curtail it or to stop it or to postpone it is a 
severe blow and the people of West Bengal 
won't take it lightly, let me tell you 3 P.M. 

And another thing that I have to say is 
about these taxes. You see in our country the 
indirect taxes have gone up by five or six 
times From Rs. 500 crores they have come to 
as much as Rs. 3,000 crores and direct taxes 
form really only a fraction. Yet as much Rs. 
500 crores are the tax arrears due to the 
Government. Under such a condition, what 
right has this Government to impose new 
taxes? It has no right whatsoever. And all 
these taxes are directly on the poor people, 
thus contributing to increasing the price level. 
So all these taxes should be opposed. They 
should be cancelled and they should be 
withdrawn by the Government. This is a 
thoroughly antiquated measure in order to 
further exploit the poor masses, whereas the 
tax dodgers are having a free hunting ground. 
You know Rs. 500 crores are in the arrears 
That is what we are told. Hundreds of crores 
have been written off. Tax evasion has been 
taking place to the extent of some Rs. 3,000 or 
Rs 4,000 crores. Let us not speak of all that 
now. This is the Congress brand of Socialist 
Capitalism in India. So I say there should be 
no more taxation on the people. We should 
oppose it tooth and nail. There is this talk of 
wage freeze. There is this proposal. Let me 
tell you that it amazes me and the entire 
Opposition and even others are united against 
this proposal. The entire trade union 
movement is united against it and they will 
oppose it and fight it tooth and nail. We 
should all fight any attempt in this direction. 
They have not even implemented the 
Gajendragadkar Commission's Report. They 
have denied the employees of the Central 
Government what is their due They want to 
give them something not in cash but in some 
national savings certificates or some such 
thing. 

This is an affront to the working classes of 
India and a direct contribu tion to the 
privileged classes. In order to placate or 
hoodwink the people they talk of a price 
freeze. Well, they have been talking of hold-
ing the price line ever since 1952. What have 
we seen? When they talk of holding the price 
line the prices steadily rise. When they talk of 
riches being taken away from the hands of the 
rich people and equitably distributed among 
the people, then you definitely find that the 
rich people becoming richer and richer. So 
when they talk of a wage freeze then it is a 
sinister sign. It shows a definite outlook to 
open up an all-out attempt against the 
working classes with regard to their 
conditions of service, with regard to their 
employment potentials, with regard to their 
living conditions and so on. This is supposed 
to be done in order to solva their so-called 
economic crisis. They had their devaluation 
and the prices have risen higher and higher 
and profits also have gone up. Even the 
British journal, the Financial Times of 
London has said that India is a very happy 
country where profits can be made easily, 
where high profits can be had. You are trying 
to increase their profit..; and increasing your 
exploitation of the people in order to solve 
this crisis. You are planning to throw the 
entire burden on the poorer sections of our 
people. See all these attempts at automation, 
retrenchment, reduction of employment 
potentials, wage freeze, closure of factories, 
lay-offs and so on. They form an all-out 
attack against the working classes and surely 
the working classes cannot take it lying aown. 
They will give a reply to it and they will fight 
it. Whether they win or lose they have got to 
fight and they will fight to the best of their 
capacity, with iron determination. They have 
to defeat this monstrous attempt this 
monstrous offensive on the part of the 
Government of India, against their living 
standards, their employment potentials, in 
order just to safeguard some  privileged    
sections    and  some 
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monopolist capitalists. (Time bell rings). How 
much time have 1 taken? 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): You have taken 25 minutes. 

SHRI NIREN GHOSH: Then I will finish 
here.    Thank you. 

SHRI J. SIVASHANMUGAM PILLAI 
(Madras): Mr. Vice-Chairman, at the very 
outset I have to make a request to you. As 
you may know, I had a heart attack some time 
back and so I am not able to speak rapidly. 
Nor can I speak loudly. So you will kindly 
give me a little more time, say one or two 
minutes more. 

SHRI AKBAR ALI KHAN: You may 
speak sitting. 

SHRI J. SIVASHANMUGAM PILLAI:  
Can  I sit  and speak? 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): Yes, you may do so. 

SHRI J. SIVASHANMUGAM PILLAI: 
Thank you. At the very outset, Mr. Vice-
Chairman, I wish to support the motion before 
the House and in doing so I wish to say a few 
words. Recently I have seen in the papers that 
the hon. Finance Minister h'as abolished the 
tax on footwear and also the tax on aluminium 
utensils. I am glad he has done it. You know 
aluminium vessels are used only by the poor 
people of our country. The very poor use only 
mud pots, but those who have some little 
money buy aluminium utensils. So I am 
indeed glad that the hon. Minister has 
abolished the tax on aluminium. I want the 
hon. Minister to extend his sympathies further 
and abolish the 'tax on coffee and tea also. 
You know, Mr. Vice-Chairman, that as soon 
we get up in the morning the very first thing 
that we think of is not God or prayer or any 
such thing but coffee. 

That is the first thing that comes to our mind. 

SHRI K. C. PANT: You should discourage 
it. 

SHRI J. SIVASHANMUGAM PILLAI: 
You cannot) discourage it. It has become our 
beverage. It is impossible to discourage it. 
Somehow we are weltering in coffee. In 
Madras, Mr. Vice-Chairman, after the 
introduction of prohibition the people who 
gave up alcoholic drinks have taken to coffee. 
If you go to Madras in every village however 
poor it may be, it may have only a few 
thatched houses, still there will be a coffee 
shop, a coffee house. Coffee is so very 
prevalent in Madras. I have been to Madras 
now and I found that in spite of what the hon. 
Minister has been saying, the price of coffee 
has risen. Even in the railway stalls the prices 
have risen of both coffee and tea. So I want 
the hon. Minister to extend his sympathy to 
coffee and to abolish the tax on coffee and 
also the tax on tea. 

The second thing that I want to place before 
the House is this. The Congress has been in 
power for the last twenty years. I wish to 
know what they have done to do away with 
the caste system and untouchability. I know 
that so long as Gandhiji was alive he was 
doing something to eradicate the evil of 
untouchability. But as you know, Gandhiji 
was against untouchability but he was for the 
caste system, namely, for the Varnashrama 
Dharma. But you know that untouchability is 
the outcome of this caste system. If you want 
to do away with untouchability, you must tap 
at the root of it, you must cut the root of it, 
namely, this caste system. The greatest 
trouble in our country is due to this caste 
system. When you travel in a train the very 
first question that you are asked by the person 
near you is, to which caste you belong. He 
does not ask you anything else. This is not the 
case in any other country. Somehow we have 
got this weakness.   So it is the duty 
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of the Government to do away with the 
caste system and this untouch-abi'ity. 
First let us do away with the caste 
system. Then untouchabili-ty will go 
away of its own accord 

What are we doing in that direction? I 
know that in India large amounts are 
allotted for social work. I do not know 
what social work is being done. I only 
know that the money is given to some 
ladies' associations. Once in a year these 
ladies hold a meeting to which they ask 
some big person, some Governor or Chief 
Minister, to come and preside. This 
person praises the ladies and the ladies 
praise the president. This reminds me of 
the words of Carlyle "Tick'e me, Toby, I 
shall tickle thee." The story, Mr. Vice-
Chairman, is that Bishopric of 
Abbotsbury fell vacant. The king called 
for applications. Two persons applied for 
it. Before they went before the king for 
interview, one said to the other, "I will 
praise you before the king, you praise me. 
He will select one of us." So when the 
social workers praise the presiding officer 
and he, in his turn, praises the social 
workers, I am reminded of the words of 
Carlyle, his words, 'Tickle me, Toby, I 
will tickle thee". 

SHRIMATi YASHODA REDDY 
(Andhra Pradesh):  I agree. 

SHRI J. SIVASHANMUGAM 
PILLAI: I am glad you agree. The story 
is of two bishops whom the king had 
invited for giving a high position to one 
of them. So each bishop tells the other, 
"You praise me before the king and I will 
praise you also. So the king will select 
one of us" In Carlyle's own words, they 
said: "Tickle me Toby, I will tickle thee." 
In the same way the Governor will praise 
the ladies and the ladies will praise the 
Governor for their respective works. This 
is the only social work that I have seen. I 
do not know what else they do. Instead of 
having the present system, I would tell 
the bon. Minister that the money should 
be distributed directly to the poor people, 
to the Harijans and so 
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on. Their scholarships should be 
increased both in number and in 
quantum. The amount of the scholarship 
was fixed some 20 years back and still 
that amount is given. So my request to 
the Minister is not only that the number 
should be increased but that the amount 
also should be increased. 

The second thing I wish to tell you is 
about the land system, in our country, as 
you know, Mr. Vice-Chairman, the tillers 
of the land are all Harijans and the owners 
of the land are all caste Hindus. So there 
is always quarrel between the Caste 
Hindus and the Harijans. There is no use 
telling that there is trouble in Naxalbari. 
We must see that it does not spread to 
other places. If you want to do that, you 
must tackle this agricultural land problem. 
It is a very important thing. When Rajaji 
was the Minister in Madras he did one 
thing He brought in a Bill to apportion the 
produce in Tanjore between the 
landowners and the tillers of the soil. 
What was that Bill called? I have 
forgotten the name of the Bill now. 
Similarly, I want the Minister here to 
bring a Bill to apportion the produce of 
the land between the landless tillers and 
the landlords. He should also bring 
another Bill to fix the wages for the 
agricultural worker. For instance, he 
should bring a Bill called the Agricultural 
Labourers (Wages) Bill-Otherwise we 
will have these Naxal-baries throughout 
the country. 

SHRl ABID ALI: It it not on the 
Chinese borders and the. Chinese traitors 
here cannot do it.   . 

SHRI J. SIVASHANMUGAM 
PILLAI: I have not gone there; I know 
nothing of the place. 

THE . VICE-CHAIRMAN.. (SHRI P. 
K. KUMARAN): He was not talking 
about China; he was talking aDout the 
land problem. 

SHRI J. SIVASHANMUGAM 
PILLAI:   Then I wish to tell you one 



931 Appropriation [ RAJYA SABHA ]      (No. 2) Bill, 1967        932 
[Shri J. Sivashanmugam Pillai.] 

or two words about Indians who are living 
outside India. For instance, in Ceylon 
there are a large number of Indians but 99 
per cent of them belong to the Harijan 
community. They are all Tamil Harijans. 
These jjeople migrated to Ceylon during 
the time of the Dutch rule. Some 300 
years ago the Dutch people were ruling 
Ceylon and at that time these people 
"."ere introduced there in Ceylon to work 
in coffee plantations. Then these people 
went and settled there. I was in Ceylon 
some time back and I found that many of 
them do rot know what India is. They are 
the tenth or the fifteenth generation of Ehe 
Indians who went first there. During the 
time of the East India Company the 
Governor of Madras was also the 
Governor of Ceylon and he encouraged 
these people to settle there. As I said, 99 
per cent of the people living in Ceylon are 
Tamil Harijans hut I do not know why the 
Government should appoint a Caste 
Hindu as Ambassador in Ceylon. In 1942 
when I was in Ceylon there was a 
gentleman by name Mr. Aney there as 
Commissioner, a very orthodox man and 
these Harijans used to be terribly afraid to 
go near him even. I want the Government 
therefore to appoint a Harijan as 
Ambassador in Ceylon. It is the case not 
only in Ceylon but in Burma also 50 per 
cent of the Indians are Harijans. In 
Malaya and other places also about 75 per 
cent of the Indians are Harijans. I want the 
Government to appoint only Harijans as 
Ambassadors in' these places so that they 
can have real sympathy with the people 
there. So far as South Africa is concerned, 
I am glad that the Harijans who have gone 
there have merged with the native 
population. I also lost many of my 
relatives who went there. I am not 
receiving any communication from them. 
They have married there and settled there 
and they say they have nothing to do with 
India. So to reiterate what I have said, 
while appointing Ambassadors in Ceylon, 
Malaya  and Burma the  Government 

should have in mind that they should 
appoint only Harijans as Ambassadors so 
that they can have real sympathy with 
those people. 

Regarding the language problem, I 
have to say one or two words, Mr. Vice-
Chairman, you know they want to 
introduce Hindi. One defect that we see 
in Hindi is in Tamil language we have 
got a letter 'zha' as we find \r pazham, 
vazhaipazham. etc. But that letter is not 
there in Hindi. That is a letter peculiar to 
the Tamil language; we do not find that 
letter in any other language throughout 
the world. These North Indians when 
they want to pronounce pazham, say, 
palam. They say valaipalam. When I 
hear then say that I feel as if hot iron is 
poured into my cars. So I want the 
Minister to reform that language and 
introduce this letter 'zha' in Hindi. In 
Tamil it can be written easily. If you put 
a hock below the letter 'ma' it will 
become 'zha'. 

SHRIMATI YASHODA REDDY: 
Because they are incapable of learn 
ing any of our languages they are 
forcing Hindi on us. 

SHRI       J. SIVASHANMUGAM 
PILLAI:   She is   perfectly   right.     I 
entirely agree with the    hon.    Lady 

.Member. 
SHRIMATI YASHODA REDDY: On 

us, the non-Hindi-speaking people. 

SHRI J. SIVASHANMUGAM 
PILLAI: So before that language be-
comes the lingua franca of the country I 
want the Minister to improve that 
language. They must introduce the letter 
'zha' in that language. Then it will be 
some improvement and we may not feel 
any objection or anything of that sort. 
And they will learn how to pronounce 
correctly • the word pazham; they will 
not say palam as they do now. 

That is all I wanted to say. I am 
thankful to you for giving me one or two  
minutes more.    Thank  you. 

 



933                Appropriation [ 27 JULY 1967 ]        (No. 2) Bill   1967         934 
THE VICE-CHAIRMAN (SHRI P. t 

KUMARAN): Mr. Chandrasekha-an. 

SHRl ABID ALI: Mr. Vice-Chairman, 
while congratulating   .   .   . 

THE VICE-CHAIRMAN (SHRI P. 
EC. KUMARAN): Are you Mr. 
Chandrasekharan? 

SHRI ABID ALI: I thought you .ailed 
me.    I am sorry, Sir. 

SHRI K. CHANDRASEKHARAN 
(Kerala): Mr. Vioe-Chairman, Sir tlie 
country is going rather a bad way, in the 
wrong way, I suppose because both in 
matters relating to administration and in 
matters relating to planning for the future 
and again in matters relating to the pro-
per functioning of the democratic 
traditions here at the Centre and In the 
States the happenings in the last rcw 
months have not been encouraging. We 
have been hearing of discrimination in 
administration; we have been hearing of 
large scale regional imbalances in 
planning. We are hearing today that the 
traditions for the good functioning of 
democracy are being given the go-by the 
ruling party itself at the Centre. So far as 
the teeming millions of the country are 
concerned after independence twenty 
years have passed but Still we have not 
been able to meet basic requirements of 
he common man. 

Let us take, sir, the first and foremost 
problem, that of food. It is a tragedy that 
although in the years after independence 
we have been able to show some 
improvement in matters relating to 
agricultural production in the years since 
1964-65 the country has been lagging 
behind in the matter of agricultural 
production. In 1965-66 the total 
agricultural production in the country 
was less by about 13 million tonnes than 
in 1964-65. In 1966-67 it was estimated 
by Government that we require about 70 
million tonnes and taking into 
consideration the produce in the country 
it was further estimated that we may need 

about 14 to 15 million tonnes of imports 
of foodgrains but the basic requirements 
have been now estimated to be 10 million 
tonnes.    In a country  which requires  
about  80  million tonnes or round about 
that we have got to import about 10 to 15 
million tonnes of foodgrains.    And that, 
Sir, shows that all that we haw done in the 
field of agricultural production is grossly 
inadequate. We find ourselves in  the  
most   humiliating  position   of having to 
import a seventh  of     the country's 
requirements   from   foreign countries 
using our foreign exchange and receiving 
quite a lot as gift also. If we are lagging 
behind in food production, if there have 
been inadequacies and insufficiencies in    
providing the machinery for the 
distribution of the  produced food  and the 
imported food, I would condemn the 
Government.   What they have done is 
absolutely  insulting to the whole  coun-
try.    When the country suffers from want 
of food, when the country has got to 
import food, I believ/e a step in   the right 
direction was taken by Parliament in. 
enacting the Food Corporation of India 
Act and incorporating in it the most 
welcome provisions. But what has 
happened    since    the enactment  of  that   
legislation?     The Food Corporation  of 
India Act, if I may say so, has not been 
implemented at all in so far as its crucial   
provisions are concerned.   We find that 
the Act entrusts the Corporation with the. 
primary  duty of undertaking     purchase,    
storage, movement,    distribution and sale 
of foodgrains and qther foodstuffs.   It has 
been stated that it should promote all such 
things which it thinks  fit for the 
production    of foodgrains and other    
foodstuffs.    It should give assistance in 
setting    up rice mills and flour mills and 
other undertakings   for   fhe processing   
of foodgrains  and  other foodstuffs.    In a 
report on the activities of this Corporation  
since  its  inception   up     to date, it has 
indicated what it has done to a very 
limited or small extent in the matter of 
purchasing and selling foodgrains.   So far 
as its activities in relation to the 
production ol food- 
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the setting up of rice mills are concerned, 
the report states that these are all matters 
under the active consideration of the 
Corporation. The Corporation has 
become another Gorernment, which 
replies to interpellations, when 
interpellations are put, that the matter is 
under consideration. In regard to two or 
three important matters for which the 
Food Corporation of India was set up, the 
Government have failed, the Food 
Corporation has failed. I would tell 
Government that the import of foodgrains 
to the extent of ten million tonnes, which 
we are having, can today be reduced by 
fifty, sixty or even seventy per cent, if the 
available foodgrains in this country are 
properly distributed. Why is it that State 
trading in food-grains is not being 
resorted to? Why is it that the Food 
Corporation is not taking over the entire 
purchase and sale of foodgrains 
throughout the country? The hon. Food 
Minister often states on the floor of this 
House that the States are free to take to 
State trading in foodgrains, The States are 
free to take aver the rice mills, etc. But 
when a Central enactment provides for all 
those through the machinery of the Food 
Corporation of India, I would ask, in 
return, as to why the Food Corporation is 
not being enabled to implement the 
provisions of this most healthy Act, if I 
may say so, in fully? Unless we are able 
to see that the entire rice, wheat and other 
foodgrains produced in the country are 
procured, if I may say so, on a monopoly 
basis by the Food Corporation and then 
sold by the Food Corporation, stored by 
the Food Corporation and managed by 
them, the problem is not going to be 
solved. It is rather idle to state that 
population has got to be controlled. I am 
not against family planning. Family 
planning may be doe, bxit it is foolish to 
believe that you will be able to do family 
planning and control the growth of popu-
lation as much as not to affect the nirther 
"production'and     distribution 

of wheat and rice in this country. This is 
one aspect of the matter which I would 
request the Government to look into. We 
have got to see that the entire trading in 
food-grains is taken over by the Food 
Corporation, that the rice mills and the 
other mills so far as foodgrains are 
concerned are entirely taken over by the 
Food Corporation, in which case only 
can be prevented the great 
maldistribution that exists today in the 
matter of foodgrains and, blackmarketing 
and racketeering in foodgrains that exist 
in this country today. The growing rise in 
the price of foodgrains essentially and 
fundamentally affects the prices of other 
consumer goods and necessities. I submit 
that it should be the foremost task of the 
Government to prevent this. 

Then, Sir, in passing I may also briefly 
refer to one aspect of food production. 
We have always seen a tendency on the 
part of the Government to put up hotels 
in the public sector and fertilisers in the 
private sector. Whatever be the effect of 
that tendency how do the fertiliser facto-
ries in the public sector, under the 
Fertiliser Corporation of India, work and 
how do the Central Government treat 
"fertilisers in relation to the ordinary 
agriculturist? Till about four months back 
the sale of fertilisers was subsidised. 
Now, that subsidy has been withdrawn 
and the immediate effect is a fairly large 
increase in the price of fertilisers. On 
account of that the ordinary agriculturist 
is not to purchase fertilisers. I would, 
therefore, in all humility request the 
Government to reconsider the position in 
regard to the subsidised sale of fertilisers 
and chemical manures in this country so 
that agricultural production can thereby 
be enhanced. 

Now, Sir, I would refer to on or two 
aspects of administrative delay. The 
greatest difficulty, in so far as 
administration is concerned—whether it 
be at the State level or at the central 
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level—is the inordinate delay, the 
inexplicable delay. I am only going to say 
one or two things so far as Kerala State is 
concerned, but the position will not be 
any different so far as the other States are 
also concerned, in relation to the Central 
Government, I believe—and I hope you, 
Sir, will agree with me—that the twin 
immediate necessities of Kerala State are, 
one, the commissioning of the Idkki 
hydro-electric ttnulti-purpose Idikki 
hydro-elctric multi-purpose construction 
work on the second shipbuilding yard at 
Cochin. But what has happened in so far 
as these two are concerned? As regards 
the Cochin shipbuilding yard, practically 
nothing has been done. The entire land 
ha^ been acquired and the buildings have 
been acquired. The necessary facilities 
have been provided by the State 
Government as required by the Central 
Government, but nothing has been done 
during the last two years, which is the 
internal between the formal inauguration 
of (he project by the then hon. Minister in 
charge and the beginning of the 
construction of the second shipbuilding 
yard at Cochin. Then, Sir, with regard to 
Idikki, it is a project costing about Rs. 
621 crores. During the last six months the 
Idikki project estimate has been revised 
from Rs. 49 crores to Rs. 621 crores and 
it is pending clearance with the Planning 
Commission. The Planning Commission 
is still considering it after Dr. K. L. Rao 
had visited the place, seen the papers, and 
said that the revised estimate was neces-
sary. He agreed with the Kerala State 
Electricity Board saying that all their 
proposals were correct. But the revised 
estimate has not been sanctioned. Then 
again the work is being undertaken on the 
basis of an offer of a loan of $ 105 
million dollars, on very easy terms from 
Canada. But the loan agreement has not 
been finalised and signed bV the Govern-
ment of Tndia. and tenders could not be 
Invited and the real work could not be 
begun. Sir. the fact that clearance of the 
Planning Commission for the revised 
estimate has not been 

given, the fact that the Central Gov-
ernment has not sanctioned the loan 
agreement with Canada, has delayed this 
project. The project is necessary tor the 
growth of industries in Kerala and the 
sustenance of the present industries in 
Kerala. Sir, I would say that by about 
1970 this project was project is not likely 
to be commissioned by 1971 or 1972 
which means that this small ill-
industrialised State of Kerala, which has 
not even got the necessary industries 
even now, would not be able to provide 
the power necessary for hte existing 
industries from 1970 onwards. In these 
matters of administrative delay it is rather 
humiliating that the Ministers are not 
able to do anything. I would therefore 
plead with the Government to do the 
needful in these matters. 

I would end my speech by only adding 
a word of support to the chorus that has 
been made so far as the second work in 
connection with the Nagarjunasagar 
project is concerned. I believe that the 
Nagarjunasagar project is a project 
essentially for the nation. It is a project 
with which the country is concerned. It 
should not be delayed on account of any 
factor, and I believie that if there are 
fears, honest fears on the part of 
Maharashtra and Mysore, it is up to the 
Central Water and Power commission to 
take up this matter and see that these 
fears are allayed and at the same time the 
project is pushed 

Thank you, Sir. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI M. C. CHAGLA): Mr. 
Vice-Chairman, permit me a short 
investigation to deal with a point that was 
raised by Mr. Bhupesh Gupta yesterday 
and also by Mr. Chandra Shekhar and 
Mr. Dharia. The point that Mr. Bhupesh 
Gupta made was that the Deputy High 
Commissioner of the U.K. had called on 
a Minister of the West Bengal 
Government to present an aide memoire 
in connection with the Calcutta 
Tramways Company and that it was not 
proper 
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for the Deputy High Commissioner to 
have dealt with the West Bengal Gov-
ernment.   The proper procedure was for 
the High Commissioner to have met an 
officer of the Central Govern- i ment and 
to have made a representation to the 
Central Government.    His contention 
was that the only channel of 
communication permissible according to 
diplomatic conventions was the High  
Commissioner  and  the  Central 
Government and not the High Com-
missioner and the State Government. 1 
submit, Sir, that Mr. Bhupesh Gupta is 
rifjht in the view taken by    him. But  he  
also  suggested—and  I     am reading 
from page 297 of the record-that the  
Central  Government should have taken 
note of it, thereby suggesting that the 
Central Government had not taken note of 
it.    The    Central Government has taken 
note of it, and what we have done is that 
the Cabinet  Secretary has drawn  the  
attention of the U.K. High Commissioner 
that it was not proper for the High 
Commissioner    to    submit    an    aide 
memoire  to the  State     Government and 
the proper thing for him to have done was 
for the High Commissioner to have 
approached the Central Government here.   
The Joint Secretary of the Ministry of 
External Affairs has also    made    
representation! to    the Counseller  of  the 
U.K. High    Commission on the same   
lines.   I   hope that the House is satisfied 
that adequate action has been taken on the 
incident to which Mr. Bhupesh Gupta has 
referred. 

PANDIT S. S. N. THANKHA (Uttar 
Pradesh): I would like to know what 
action the High Commissioner has taken 
in the matter. Has he expressed his regret 
to the Central Government or has he 
made some other representation? What is 
the outcome of the protest which has 
been lodged? 

SHRI M. C. CHAGLA: The High 
Commissioner has expressed his regret 
and he has taken due note of the position 
"as explained by us to him. We  made It  
quite clear that  diplo- 

matically it was not correct for the High 
Commissioner or Deputy High 
Commissioner to approach the State 
Government. 

PANDIT S. S. N. TANKHA: The 
Central Government has drawn the 
attention of the High Commissioner to 
that effect, but what is his reply to it?    
Has he expressed regret? 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): That is what he stated. 

SHRI A. M. TARIQ (Jammu and 
Kashmir): The action of the Deputy High 
Commissioner of the United Kingdom is 
against the Vienna Convention. 
According to the Vienna Convention no 
foreign diplomat who represents a 
country has a right to interfere in the 
internal affairs of that country. This act is 
interference in our internal affairs. I 
would like to know whether the 
Government of India has drawn the 
attention of the United Kingdom 
Government or sent for the High 
Commissioner of the U.K. and lodged a 
strong protest and warned them not to 
behave improperly in future. They have 
done so many times and this is not the 
first instance. 

SHRI M. C. CHAGLA: I do not know 
of any other instance. Our attention was 
drawn to this particular matter in the 
course of the debate. As I said, Mr. 
Bhupesh Gupta raised the point and I am 
here to clarify that point, and I have 
made it clear, I cannot make it clearer 
than this. The U.K. High Commissioner 
has been informed that it was not proper 
for a Deputy High Commissioner to have 
approached the State Government. That 
is not the channel of diplomatic 
communication between an Ambassador 
or High Commissioner and the 
Government of India. It cannot be more 
than that. 

SHRI ABID ALI: One word with 
regard to this matter. Haivte the Gov-
ernment been good enough to draw 
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the attention of the West Bengal Gov-
ernment also that it was not proper for 
the Minister to allow the Deputy High 
Commissioner to approach him? 

SHRI M. C. CHAGLA: I do not blame 
the West Bengal Government. If 
somebody wants to go and see the 
Minister, he has to see him. I am sure 
that the Minister concerned did not act 
improperly. If somebody wants to see 
you, you cannot turn him out. 

SHRI P. N. SAPRU (Uttar Pradesh): 
Making representation to the State 
Government in regard to some vital fact 
that the U.K. Government may have is 
not interference with the processes of 
Government in this country. To that 
extent I think the High Commissioner 
has not been guilty of any breach of 
diplomatic etiquette. The real fault is that 
the channel of communication was not 
the High Commissioner antf the External 
Affairs Ministry but the Deputy High 
Commissioner or whoever he may be and 
the West Bengal Government. 

SHRI M. C. CHAGLA: I quite agree 
with my hon. friend. There "was no 
attempt, I want to make it clear, on the 
part of the U.K. High Commissioner to 
interfere with the internal affairs of our 
country. The matter on which objection 
can be taken, and has been taken, is, as my 
friend Mr. Sapru says, the channel of 
communi-. cation. It is a procedural matter 
but it is a serious matter. Therfore, we 
have drawn the attention of the U.K. High 
Commissioner. 

SHRI M. C. SHAH: The point is 
whether the High Commissioner has 
replied and whether he ha» expressed 
any regret. 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): He has said that. 

SHRI M. C SHAH: Has he expressed 
regret? 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): Yes, yes. Now the Bill.    
Mr. Abtd Ali.. 

SHRI ABID ALI: Sir, I congratulate, 
the hon. Finance Minister and his 
colleague for presenting a practical 
Budget and a good Budget. I say, a 
practical and good Budget because the 
present circumstances of the country, 
economic and others, are such that they 
could not do better. Of course, the 
attempt has tc be made, has to be 
continued, to improve the economic, and 
other unfortunate conditions prevailing at 
present. In this connection, I may submit 
that it is very necessary to check the 
price-line. But the Government may 
experience certain difficulties. In the 
mean time, it Ifl very necessary to give 
wheat at least and also rice wherever 
necessary, these two commodities, at a 
reasonable price. Indian masses, Indian 
workers, Indian landless labour are all 
patriots, they are patriotic peop'c, and 
they have been tolerating the present 
burden under very very unfortunate 
circumstances. The price of one kilo of 
wheat here has come to the level of half a 
day's wage of the workers. In foreign 
countries, in costly towns, the price of a 
kilo of wheat is equivalent to less than 10 
minutes' wage. Go to any piece, Geneva 
or London or Tokyo, to any costlier 
places, and a person can got there wheat 
for nine or ten minutes' wage. But here 
people have to give more than half a 
day's v»'age to get a kilo of wheat. But 
still they are tolerating this. Government 
should realise that all these years 
attempts have been made to provide 
electa'-city, railway lines have been 
doubled so many big projects are there. 
But what will the people do only with 
electricity? The world has existed 
without electricity for thousands and 
thousands of years—I do not know, even 
for millions of years. But people cannot 
exist without food even for a day. 
Therefore, utilise all your 'resources or 
your calibre and ensure food supply, 
ensure their bare necessities for a 
reasonable amount. For that, much will 
hava to be done. Economy will have to 
be effected in several ways. 
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If you go to any shop in Delhi or 

Calcutta or Bombay, even in the Super 
Markets managed by the Government, 
you get masala and dal in plastic bags. 
How much are we spending in foreign 
exchange for importing materials to give 
plastic bags to those shops? And that is 
one of the instances where money is 
being wasted. A few days ago I went to 
Ghaziabad in connection with the 
registration of a sale deed. I was happy to 
find that the Government have been able 
to save some foreign exchange because 
the notes have been printed smaller. But 
for a small sale deed, 22 stamp papers had 
to be purchased because stamp paper of 
the equivalent amount for the registration 
of that document was not available. And 
the petition writers there told me that 
some few months back there was a 
registration of a document for which 172 
stamp papers had to be sold. One stamp 
could do the job. If there is not one stamp 
paper of a higher value, say, four or five 
or six stamp papers can be used. But more 
than 100 stamp papers had to be used. 
How much of foreign exchange is 
wasted? The country has ultimately to 
pay for importing foreign paper for the 
purpose of the stamp paper. So I hope that 
the hon. Minister will be able to draw the 
attention of the State Governments and 
make them supply stamp papers of the 
required value. Sometimes we can use 
two or three papers, but not such a large 
number of stamp papers for the 
registration of one document. 

I was just mentioning how we waste 
not only Indian money but also foreign 
exchange, which is valuable. Our 
kumhars are having their potteries at so 
many places. But they are getting 
unemployed. We should encourage them. 
We should ourselves use things made by 
them and should not depend only on glas-
ses and other potteries. We have to revive 
and encourage the village economy.   We 
have to make the villages 

more prosperous by helping the vil 
lage people. But we do not care. 
The Communists, and half a dozen of 
their agents are inside the Congress 
Party and their pressures are there 
so much that we are working at 
wrong things taking up big projects 
and trying to get more and more 
popular. With      that     sort     of 
purpose . . . 

SHRI LOKANATH MISRA 
(Orissa): Whom do you consider to be 
the Communist agents in the Congress 
Party? Who are they? 

SHRl ABID ALI: Maybe, in your party 
also there are many. I was just 
mentioning about my own party. I do not 
want to mention others. There are the 
Socialists, the PSP, the SSP, the Jan 
Sangh and the Swatantra Party. They all 
come here and discuss about Naxalbari. 
They are the people who are responsible 
for that; because of their help they are 
existing in West Bengal, Bihar and UP. 
Communists also are Ministers there. If 
you want them to behave, do not support 
them. Because the Congress is not 
wanted, you support them. Some of them 
are Chinese agents and you are 
responsible for their prosperity there. 

Then there is the population problem. 
We have been able to do something; we 
are now doing something witli 
seriousness. But all these years we were 
sleeping. At least now it should be taken 
up as the first priority. How many peo-
ple, how many countries, are we 
producing every year? Somebody in 
Europe asked me, "What is your 
population growth?" That was a country 
of 10 or 9£ millions. I said "We are 
producing one country of yours every 
year". What is this that we are doing in 
this country? 

Then I would speak about the 
economy in the usage of forms. Go to the 
Willingdon Hospital and to other offices. 
If you want to send a chit inside for an 
officer, the peon will tear away the form 
which is given for the purpose    of    
writing 
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prescriptions or for writing some other 
notes. 1 asked why not use blank paper? 
^TT, 3% cfl ffl^T n£T faSRiT §, 
5TI5f^T 8ft 3figt I I For putting 
medicines, printed forms are being used. 
In no sphere are we caring for any sort of 
economy. 

Ministers secretaries of the Ministries 
go to foreign countries. And they engage 
a suite in the hotels. That means, more 
than Rs. 400 a day. A car means 200 
francs, Rs. 350 a day. A gentleman 
representing the Government of India has 
to spend Rs. 750 a day, besides food and 
other expenses; only for his car and for 
his suite in the hotel, he is spending Rs. 
750 a day. I had also been going to" 
foreign countries when I was in the 
Government. I had never stayed in a suite; 
I had never stayed in any big place. I did 
not take a car. And still I was an honoured 
gentleman representing such a big 
Government of India. Nobody looked 
down upon me for that. I have been 
requesting my friends not to waste foreign 
exchange like this. But who cares for that. 

SHRI K. C. PANT:    Luckily, it is not 
always the case. 

■ 

SHRI ABID ALI: Of course. I am 
glad, I should acknowledge it. He came 
to Geneva some time back and took a 
small place. He did not take a car. I know 
it. But there are exceptions here and 
there. But when I asked one gentleman, 
"Why are you taking a suite?", he said, 
"People come to meet me'. Who comes 
to meet you? Who cares for you? Have 
you entitled yourself that people should  
come  and meet you? 

SHRI LOKANATH MISRA: In your 
entire speech you have now told the 
truth. 

SHRI ABID ALI: I will -tell only 
truth.   But the difficulty with     my 

hon. friend is that he does not want to 
hear truth. He does not want to be honest 
many a time. Let him understand that. 
He knows that I tell nothing but truth. 
But he has not the capacity to appreciate 
it. 

Sir, 1 have written to the Government 
requesting them not to waste money like 
this. Even if somebody comes to consult, 
there are rooms available in hotels. 
Engage a room for one or two hours and 
pay for it. Somebody comes to you once 
in a week and you go on paying Rs. 375 
per day for that purpose. 

SHRI MULKA GOVINDA REDDY: 
There may be some people coming to 
you whom you cannot take them to the 
lounge. 

SHRI ABID ALI: You do not go there 
to meet such people. However you can 
meet them in a single room. D0  not  worry  
about  that.    Coming to taxation, of 
course, it is going up. But so far as     the 
employees     are concerned,  you do not    
give    them their due.    They should  be     
given what is  due to them.    They  should 
be treated well.    They    should     be 
treated nicely.   They should be paid 
according to the capacity of the Gov-
ernment.    Beyond that capacity     it 
cannot pay.    The  difficulty      comes 
when you engage 2,50,000 when you 
require only 2 lakhs of    them,    and then 
this amount has to be distributed  among 
these 2,50,000. This overtime  business has  
become a  racket. It must stop.   It     has     
become    a fashion with some of these 
government employees to be found only in 
canteens  or  with  their feet  on the 
typewriter.    And    if    you    question 
them,  they  simply  say  that      their 
salary is just for coming to office and 
going back.    Not that all of    them are 
dishonest.    A large number     of them are     
honest,     decent,      good workers.    But 
there are others who are spoiling  the  
atmosphere.    They sit on the chair with  
their feet on the typewriter.    Their salary 
is just for coming and going and they say 
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that  they  will  do   work   when  they 
get overtime. 

The amount paid to the Ministers' 
personal staff by way of overtime is 
staggering. It is a racket and it must stop. 
The more you go on paying this sort of 
overtime the less there will be the 
turnover during office hours. 

Then, Sir, if I write my name as just 
"Abid Ali" I will never get a response 
from the Ministries. Time bell rings) Sir, 
you have been so kind to others. I have 
never before spoken when you were in 
the Chair. 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): You can take two minutes  
more. 

""SHRI ABID ALI: Yes, two minutes of 
300 seconds each. So I was submitting 
that no reply is received if I just write 
down my name as "Abid Ali". But when 
you write "Abid Ali, M.P." there may be 
some response. What is this? Why can 
there be not even an acknowledgment 
when other citizens write? Why only 
these 5,000 M.Ps. and M. L. As. should 
get acknowledgment to their letters? 
Every citizen is entitled to be properly 
treated by the Government, by the 
officers, by the officials. Their letters and 
their things should be properly attended 
to. 

I was saying something about our 
Embassies. Unfortunately, our pro-
paganda machinery has completely failed 
there. The people going there are utterly 
incompetent, useless for the job. Some of 
them are idlers. Only a very few of them 
are good, competent, doing the job to 
some extent. Sir, I roam about so much 
in the world and as an Indian I feel 
ashamed when we are so much mis-
understood today outside India. And 
when we put questions, the hon. Minister 
says this is all right and that is all right.    
In Geneva I found 

that our Embassy officials have removed 
their names from the telephone directory. 
During office hours we can contact them 
and not outside office hours or on 
holidays as no names appear in the 
telephone directory. It has to be 
ascertained why their residence numbers 
are not given. When they get telephones 
at the cost of the Government, it is not 
only for exchange between their friends 
for dinners and other engagements, but 
also for the use of the Indians and other 
public. 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): Probably they may not be 
available on holidays. 

SHRI ABID ALI: They do not want to 
be available. In their libraries you will 
find newspapers three to four weeks old, 
Times of India, Amrita Bazar Patrika or 
the Hindustan Times. Similarly, maga-
zines are three to four months old on 
their tables. In this way can you do 
propaganda in favour of India? People go 
to the library and find these old 
newspapers and magazines. 

SHRI LOKANATH MISRA: They 
come back only after their children have 
read them. 

SHRI ABID ALI: You might have 
enjoyed these things there. You are a 
better experienced man, I appreciate. 

Then these officers who are there for 
long periods, they cease to be Indians, 
Emotionally they do not belong to India. 
For no purpose they are Indians. After 
every three or four years of assignment 
every one of them should be posted in 
India. Of course, there will be some 
difficulty in finding for them jobs in 
other Ministries. 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): You must wind up. 

SHRI ABID ALI: Five minutes more 
and I have done. You are so kind to me. 
So I was saying that they   should be  
brought    to    India. 
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They should remain in every respect 
Indians. 

Then the inspection which is done in 
our foreign Embassies is very much 
defective. The personnel engaged in this 
inspection work is also not of the 
standard that is needed. It should be 
improved. Why can we not remove our 
people from China where there is very 
little to be done? Of course, if the 
Government of India does not want to 
close the Indian Embassy in China, let 
them keep the minimum number of 
people there. 

About Naxalbari. I would request the 
Government that they should be very 
much serious. This is a thing which will 
always be remembered in the history of 
our country. They should     not     be 
hesitant   to     take 
stringent action. 
• 

With regard to labour matter, there 
should be quick disposal of industrial 
matters, conciliation matters. I know 
there are cases pending in industrial 
courts, cases which have not been 
disposed of for four years. I know of 
some cases with which I am connected 
as a trade union worker. What is this? In 
this way how can we expect the labour to 
be more inclined towards industrial 
settlement machinery if their cases 
remain pending for our or five years? 

THE VICE-CHAIRMAN (SHRI P. K. 
KUMARAN): You have finished Dr. 
Antani. 

SHRI ABID ALI: All right, Sir, if you     
are in a hurry I have finished. 

DR. B. N. ANTANI: Mr. Vice- 
Chairman, Sir, in offering my 
observations on the Appropriation Bill I 
keep in mind the principles laid down, 
by Abraham Lincoln in regulating the 
economy of the country, namely, the 
U.S.A. 

[THE VICE-CHAIRMAN (SHRI M P. 
BHARCAVA) in the Chair.] He said that   
you   cannot   bring   pros- 

perity by discouraging thrift. We 
cannot establish sound security by 
borrowed money and we should not 
spend more than what we earn. I 
feel, Sir, our Appropriation Bills all 
these years do not disclose that any 
consideration has been given to these 
principles. Perhaps Lincoln was too 
primitive and we are too far ad 
vanced. That is not so. Even econo 
mists of the modern age in all coun 
tries have substantially agreed that 
you can never build up sound 
. economy of the    country by 
borrowed money and without 
thrift. This, I am afraid, is 
because India has followed a path 
during all these 20 years of visionaries 
and idealists who desire India to be 
either U.S.A. or Russia, irrespective 
of her ancient culture and capacity, 
with the utmost rapidity, and not that 
of realists who base their financial 
policies on the capacity of their coun 
try to absorb the materialism of other 
countries easily and without damage. 
The result is that we have been putt 
ing our cart before the horse and the 
cart is about to be toppled down al 
together. The test I desire to apply 
to the Appropriation Bill is: Do we 
get the worth of every penny or paisa 
that we spend? The answer, it will 
be agreed, is very disappointing. You 
may take the instance of any Minis 
try. I, for instance, will take, in the 
brief time that I have at my disposal, 
the results of the Food and Agricul 
ture Ministry. What are the results of 
the Food and Agriculture Ministry 
on which we spend so much? Have 
we reduced the shortage of food 
or are we resorting to imports 
under P.L. 480? And even under that 
scheme, what is the wastage? What 
are the results of the Agriculture Mi 
nistry's activities? I put during the 
week a question to the Ministry about 
the wastage on the wharf of Kandla, 
about 2,500 tons of wheat lying un 
covered and unsheltered during mon 
soon. And the answer that I have re 
ceived is a blatant "No, Sir, the 
question does not arise". Therefore, 
nothing has been done. Perhaps I was 
blind.
 
j 
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[Dr. B. N. Antani.] Perhaps I was too 
prejudiced. I have seen the damage with 
my own eyes and yet the Ministry 
callously gives this sort of reply. Even 
leaving that incident apart, my complaint 
about the Food Ministry is that their 
scientific researches, their m'achineries 
and their experiments under the Commu-
nity Development Project National 
Extension, etc., are without due results. 
For instance, a Master of Agriculture 
came to teach the peasants in Kutch on 
how to grow good bajri. We have besn 
growing bajri ever since Kutch came into 
existence. Now he said "By planting this 
plant in your fields, you will have three 
times or four times the normal 
production." I saw the plant and asked 
that expert what that plant was. It turned 
out to be a stalk of jhowar and not bajri. 
This, Sir, is a fact and my experience. 

Leaving that also apart, look at our 
Education Ministry's performance. It is 
all only theories and experiments with 
damage to the country and the education 
that we are having. 

Look at Irrigation. There are tanks arid 
big irrigation dams have been built. I 
have noticed in my part of the country 
that major dams have been built and are 
there for six years but canals are not 
built. Therefore, that water is wasted. 
And we are talking of creating a paradise 
of Russia and paradise of all other 
countries. With all this appropriation of 
the money of the tax-payers, what are the 
results? We are clamouring for the 
Narmada Project in Gujarat but Gujarat is 
isolated, disregarded and neglected ever 
since the demise of the late lamented 
Sardar Vallabh-bhai Pate1. That has been 
my complaint and th'at is going to be my 
complaint unless I am convinced to the 
contrary. Look at the roads. Only the 
other day, the Deputy Minister in charge 
of Roads ... 

SHRI LOKANATH MISRA: The 
Deputy Prime Minister is from Guja- . 
rat   .   .   . 

DR. B.'N. ANTANI: Thank you. I will 
go on with my theme; I do not want the 
bell to ring; that is my principle, The 
Deputy Minister in charge of roads said 
only the day before yesterday that top 
priority to border roads in Rajasthan will 
have to be re-considered. But he has 
omitted Kutch. Now with the greatest 
difficulty and after the aggression by 
Pakistan, the eyes of the Government 
were opened to the importance of 
building these roads. Now they say that 
because they have not got enough 
finances these roads cannot be 
completed. Is it the way that-this 
Ministry should function? Look at our 
Narmada Project. Why has it not been 
finalised and implemented yet? My 
friend, Mr. Dharia was very anxious to 
see that the Gwalior Maharaja's property 
was undervalued. He wants to have the 
lion's share for Maharashtra in 
everything. Mr. Mishra.—I hope from 
tomorrow I shall not have to mention his 
name— says "Narmada hamari hai". We 
in Gujarat say, "Narmada Hamari se," 
with the result that Narmada is not being 
finalised. Does the Government consider 
what has to be done with the result that 
Narmada is not projects? 

Another point is about vigilance on the 
Appropriation. We have the Public 
Accounts Committee; we have the 
Estimates Committee. They are 
producing reports. But "kaun sunta hai?". 
What attention is being given to these 
reports? Why have we these Committees 
then? Is it a mockery? Are we cheating 
ourselves and cheating, the country by 
setting up these Committees? Are they 
subordinate bodies? Are they supposed 
to explain their reports? For your 
information, I will read out only two 
small paragraphs from the 69th Report of 
the Public Accounts Committee. They 
say: 

"The     Committee find from the 
notes furnished by the Ministries, .   

etc.,  that  preparation  of  defective 
Budget    and     Revised    Estimates, . 

delay    in    adjustment.. of    debits, 
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finances? We have multiplied the 
collectors. I remember a story. A father 
wanted to have an eligible boy for his 
daughter and he sent the priest to find out 
a boy of 18 years, efficient, proficient, 
educated, smart and handsome. The 
priest went and brought two eligible boys 
of 9 years and said 'Here is the boy'. That 
is the result of the Panchayati Raj. There 
is the Co!lector-cum-B.D.O. B.D.O-cum-
C.D.O. and C.D.O-cum Z.D.O. with the 
result the expenditure is accumulating. 
The development, according to the report 
of the Estimates Committee, is nil and for 
one daughter we have got two 
bridegrooms of 9 years old. I pray, why 
do you, in the name of the sacred 
principles, in the name of the excellent 
devices, spoil the money of the tax-payer, 
the poor crushed taxpayer and create 
wastage instead of improving? These 
things can happen only where party is 
above our country. I can only think of the 
happening of such a callous nature only,.. 

THE    VICE-CH AIRMAN    (SHRI 
M. P. BHARGAVA): When there is no 
bell. 

DR. B. N. ANTANI: Thank you I will 
therefore conclude. I know your fingers 
are turning to the bell and so I am 
finishing this. I remember a story. People 
only think of themselves, their own 
people and their own groups and not of 
the country. I remember an Indian Prince 
who was dying having no heir and he 
called his Chief Minister and said: When 
I die tomorrow morning, as I have no 
heir, you go out and the first man 
entering the gate is to be put on the 
throne and the gaddi, not as a Deputy 
Minister but as one with full Cabinet 
rank.' One Fakir Baba with tongs and 
kamandal entered the city and he was put 
on the throne—there was a reshuffle 
overnight—and he called his Minister to 
put some tobacco in his hookah. The 
Minister said that it was not his function. 
A nearby barber came and put the 
tobacco    At once he said -You are a 

fine man, you are efficient and you are 
appointed as my Chief Minister'. They 
went on merrily with hookah for 5 or 6 
years ana the neighbouring State—we 
are not unfortunately taking the simile 
too far—thought it was the opportunity 
to attack. The armies came. He kept on 
thinking of idealism: 'Oh, President 
Johnson, Kosygin, Tashkent formula, etc' 
The armies entered. What did the Baba 
dp?   He took up the tongs and said: 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): The time ended. 

DR. B. N. ANTANI: I am sorry. It 
pains me to say this but I, at this age, at 
the fag end of my life, feel that the 
phenomenon is so painful, so sad for the 
future of my mother country, India, 
which we all equally love. God save that 
country from this wastage. This is my 
prayer and I therefore appeal to you 
again to think twice before spending this 
money of my poor tax-payer which you 
are wasting in the way that I have just 
described 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH): 
Yesterday, Shri Bhupesh Gupta made 
certain remarks which bear no rela-
tionship with facts and are thoroughly 
baseless and unfounded. 

Shri Bhupesh Gupta inter alia said—I 
quote; 

"I am told, I understand that he was 
asked to issue a whip on the 
Presidential election, to the Congress 
members and it seems that this 
gentleman, Mr. Kailash Chandra said 
that it was a party matter and as 
Secretary to the Minister of 
Parliamentary Affairs he was not 
expected to issue such whips" 

I As you know, Sir, I took charge of the 
office of Minister of Parliamentary 
Affairs  on    13th    March,   1967.   Shri 
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failure to maintain liability registers 
properly and consequent non-provision 
for adjustment of old liabilities, 
erroneous adjustments, failure to 
anticipate receipt of stores more 
accurately and lack of proper control 
over expenditure, were the main causes 
of these excesses" in demands. 

The Committee are surprised to 
know that despite the recommenda-
tions made by them and instructions 
issued by Government from time to 
time, such failures in budgeting and 
control over expenditure are con-
tinuing. They would, therefore, urge 
upon the Ministries/Departments to 
make greater efforts to ensure that the 
extent procedure is properly followed 
by all concerned so as to improve the 
position." 

Then I would like to mention another 
thing. We have, Sir, all these schemes of 
Community Development and National 
Extension Service and improvement of 
streets and drains in rural areas, etc. We 
have spent millions of rupees on these. 
And what is the result? The Third Report 
of the Estimates Committee 1967-68 
says: "Regarding the progress made by 
the States and Union Territories to effect 
improvement in laying of streets and 
drains in the villages the Committee have 
been informed as under: Andhra 
Pradesh—progress is nil; Assam—
progress is nil; Gujarat— progress is nil; 
Jammu and Kashmir— progress is nil;" 
and ditto and ditto. This is the report of 
the Estimates Committee. 

SHRI CHITTA BASU (West Bengal):  
Grand total? 

DR. B. N. ANTANI: My arithmetic is 
very weak. So my point is, ask this 
House to vote for money but give us the 
results. I am one who will not make 
grievances as a policy and speak here at 
this moment. I shall find another 
occasion for that but I warn the 
Government that never there was a time 
for them to reconsider their whole 
budgetary system and see that 

the economy is affected in appropriating 
the country's money. The hon. Finance 
Minister has himself accepted the cut Of 
10 per cent, in expenditure. Why has he 
not followed this? Is it because the party 
is above the country? There is no other 
answer to my mind than this. Such an 
honest Finance Minister who believes 
and who has the courage of his 
conviction in all his dealings, when he 
says that there must be a 10 per cent, cut 
in the expenditure, why has he not 
evolved that formula in this Budget for 
1967-68? Take the instance of the 
expenditure that we have on the External 
Affairs Ministry's Appropriation 
Account. We have got so many foreign 
Missions. We have seen the result just 
now, only two minutes ago. Look at the 
hesitating way the hon. Minister for 
External Affairs has to explain. When the 
U. K. Minister goes over his head and 
shoulders, our Minister has not the time 
even to sit by the side of our President 
and talk socially to the ladies assembled 
at the airport. Our Missions are a terrible 
waste I have seen by my own experience 
that all the Missions in the recently 
liberated East African territories, namely, 
Tanzania, Uganda, Zambia and Kenya 
are spending crores of rupees. They are 
giving us no results and no protection to 
our nationals established there. They are 
corrupt. I am in a position to prove that. 
Is the External Affairs Ministry going to 
institute any enquiry in this matter? The 
Administrative Reforms Commission has 
even accepted the principle of 10 per 
cent, reduction in the High Commission 
in the U.K. I am sure this would be 
followed. Unless therefore you consider 
all these elementary principles, I am not 
here this afternoon to talk of the 
grandiose departments, or of Naxalbari or 
other things. They are happening in this 
country and our eyes are to be open to the 
real things. 

Before I conclude, I will say a word 
about Panchayats. What a beautiful 
formula they have evolved—the Village 
Panchayat and all—but what are the 
results   achieved by way of 
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Kailash Chandra applied for two months' 
earned leave on 'medical grounds' with 
effect from 17th March, 1967, which was 
sanctioned by me on the same day, i.e., 
i7th March, 1967. On expiry of his two 
months' leave, Shri Kailash Chandra 
applied for two further extensions of 
leave which were also granted D3' me. 
He has, since then, taken charge of his 
new appointment as Commissioner of 
Social Welfare and ex-ojficio Joint 
Secretary in the Department of Social 
Welfare 

As you know, the Presidential 
Elections took place on 6th May, 1967 
while Shri Kailash Chandra was on 
continuous leave from 17th March, 1967 
to 6th June, 1967 and another officer was 
officiating as Secretary of the 
Department during this period. Shri 
Kailash Chandra could not have, 
therefore, been asked by me to perform 
any duty at all while he was on leave on 
'medical grounds'. The allegation that 
Shri Kailash Chandra was asked by me 
to issue a whip in connection with 
Presidential Election has no factual basis 
at all. As is well known, a!l the whips are 
issued, as and when necessary, by the 
concerned party offices and not by 
Government Departments. 

Thank you. 
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SHRI LOKANATH MISRA; I would 
like to have a clarification from him 
because he is now speaking in favour of 
Hindi nnd to those who are against Hindi 
he owes an explanation. 

SHRT. M, N. KAUL: He is speaking in 
fovour of one language. 

(Interruptions) 

SHRI LOKANATH MISRA: Kindly 
do not interrupt. I want to put a question 
to him. If Hindi becomes the language of 
all India, the Hindi-speaking areas do not 
have to subject themselves to all the 
disadvantages and difficulties that the 
non-Hindi-speaking areas will be put to. 
The people in the Hindi-speaking areas 
start talking that language from their very 
childhood but the others have to learn 
their own mother-tongue. They talk at 
home in their own mother-tongue and 
they have to additionally learn another 
language. This is what we find    
Thertlor* the difficulty for 

them is that they have to learn at least 
two languages for their livelihood while 
those who belong to the Hindi-speaking 
areas can manage with the very same 
language which they start learning from 
their very childhood. Therefore the 
people who belong to the non-Hindi 
areas want the same disadvantage for 
both the Hindi-speaking areas and the 
non-Hindi-speaking areas. That is the 
only reason. 

PROF. SATYAVRATA SIDDHANT-
ALANKAR: I.have understood your 
point. My contention is that when Lord 
Macaulay came India existed as it is 
today and India had as many languages at 
that time as it has today. Now, if Lord 
Macaulay could impose one language on 
the country and that language has come 
to such a pass that today all of us can 
speak in that language   .   .   . 

SHRI LOKANATH MISRA: Nobody 
had any advantage. They started from 
scratch. 

PROF. SATYAVRATA SIDDHANT-
ALANKAR: I simply say that in our 
Education Ministry first we had the three-
language formula. Then came the two-
language formula. Why cannot we come 
to the one-language formula? The 
difficulty, as you have pointed out, is we 
have got so many languages. I say that 
during the time of Lord Macaulay also 
the same situation existed. 

SHRI LOKANATH MISRA: No, not 
at all. 

PROF. SATYAVRATA SIDDHANT-
ALANKAR: I have not pointed out any 
particular language. 

THE DEPUTY CHAIRMAN: He has 
made it clear that English was not a 
language when Lord Macaulay intro-
duced English here. There is very little 
time, please wind up. 

SHRI LOKANATH MISRA: It was an 
imposition. 
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SHRI V. V. RAMASWAMY (Mad-
ras): Madam Deputy Chairman I am 
grateful to you for having given me this 
opportunity to make a few observations. 
Hon. Members, on either side, have 
spoken elaborately on the Appropriation 
Bill and I would like to confine myself to 
two points pertaining to my State of 
Tamil Nad. Just before referring to them, 
let me refer to the remarks made by Prof. 
Satya-vrata Siddhantalankar about the 
language. He was referring to Lord 
Macaulay as having introduced the 
English language here. I have read in 
history that Macalay introduced English 
as a conqueror. Without troubling 
himself to learn and understand the 
people of the land, he wanted to make the 
people of this country learn English, and 
serve him. Does Prof. Siddhantalankar 
wish to place himself in such a position 
as Lord Macaulay?    Does he    want the 

non-Hindi people to learn Hindi and 
serve them? That I leave to the non-
Hindi-Speaking people to judge. 

(Interruption) 

Now, with reference to the two 
important points regarding my State, one 
is the question of upgrading the East 
Coast Road from Madras to 
Kanyakumari to National Highway 
standards—as that one from Bombay to 
Kanyakumari on the West Coast— was 
mooted in the beginning of the Third 
Plan. This included the construction of 
missing links in the route. Some rough 
proposals for this scheme costing Rs. 
9.25 lakhs were forwarded by the Madras 
Government under their letter No. 
21146/A/63/8 dated the 28-10-63 to the 
Government of India, with details of the 
scheme. They were requested to sanction 
it as a National Highway scheme from 
the Central Road Funds. 

5 P.M. 

Again a comprehensive note on the 
scheme was prepared showing the benefit 
accruing from the scheme, with the cost-
benefit ratio, and was addressed to the 
Government of India by the Madras 
Government in their letter~dated 1-8-64 
pressing for sanction under the crash 
programme of Food Production. Again 
particulars were called for to assess the 
Arm cost of the scheme and its ultimate 
commitment. Ultimately pressing for 
intervening bridges and culverts and 
black tops, the total cost was arrived at 
Rs. 14 crores. But the Government of 
India did not admit the scheme in the 
Third Plan. But the Madras Government 
in their letter dated 18-6-65 again pressed 
for sanction of the scheme, as the East 
Coast Road is a proposed National 
Highway in the All India Road 
Development Plan. The Government of 
India have been sleeping over it all these 
days. Shri C. M. Poonacha, Minister of 
State in the Ministry of Transport, 
Aviation and Shipping, visited Madras 
State in October 1966 and a note on the 
East 
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Coast Road was given to him, in which the 
rough cost for forming the missing links as 
Rs. 32 lakhs was furnished as desired by him. 
A copy of this note was also forwarded to 
Shri Sinha, Director General of Road 
Development, and the Government of India in 
their letter dated 9-12-66 approved the 
scheme for the estimate of Rs. 32 lakhs, and 
also in their letter dated 2-1-67 sanctioned as 
a special case the cost of Rs. 25 lakhs to 
construct a bridge across the creek near 
Kovalam under the Central Road Fund 
aUocation. Now the scheme has been slowed 
down. Why? However, the main scheme 
costing Rs. 14 crores on the central route 
development still remains to be sanctioned. In 
order to press the necessity and urgency of the 
scheme I put a question No. 23 on 24-7-67 
and it was included in the list of questions, 
but unfortunately it was not reached. In the 
written reply furnished to me I find: "(a): No, 
Sir. (b) and (c): Do not arise." The Minister of 
Transport may be justified in giving such 
short replies. Since the reply was not given on 
the floor, I could not put any supplementaries. 
But I request the sincere and well-meaning 
Minister to be considerate and helpful by 
going into the full details of the scheme and 
accord early approval and sanction for the 
scheme. 

Again with regard to the Mail Sorting 
Service, I am told that in Madras State there 
are at present three Railway Mail Service 
Divisions, namely, Madras Sorting, 'M' 
Division with headquarters at Madras and 'T' 
Division with headquarters at Tiruchi. I 
understand that the work at Tiruchi Division 
is very heavy, and so the formation of another 
separate Division at Madurai is necessary and 
justifiable. The matter has been brought to the 
notice of the hon. Minister of 
Communications. I request his early 
consideration and sanction. 

Again Madurai is the second biggest city in 
my State and   the    Railway 

Junction is a large one. But the R.M.S. 
building is not spacious enough and needs 
expansion. When Shri S. K. Patil was Railway 
Minister, he approved of the proposal to 
expand the building. Yet it is more than two 
years and nothing has been done. I hope the 
Government will issue instructions and 
expedite the construction work. Further I am 
glad to know that an R.M.S. Sorting Office 
has been sanctioned to be opened in my home 
town, Virudhunagar. But it has not yet come 
up. I personally request the Minister to 
expedite the opening of the Sorting Office at 
Virudhunagar, and also to sanction an office 
at Nagercoil also which is a heavy area. 

Before concluding I want to make a 
submission to the Government through you, 
Madam Deputy Chairman. Our Secretariat is 
efficient and needs nothing, but I feel that in 
the Printing Department a separate Parlia-
mentary Wing must be opened so that the 
proceedings of every day may be printed and 
circulated to the Members the next day as is 
being done in the Parliament in London. 

Thank you. 

SHRI K. C. PANT: Madam Deputy 
Chairman, I have listened with great care and 
respect to the various speeches that have been 
made during the last three days in the course 
of the debate on the Appropriation Bill. 
Madam, of necessity the speeches were wide-
ranging and they covered not only broad 
policy matters but also the functioning of so 
many Departments and so many Ministries. 
Three of my colleagues, the Ministers of Ex-
ternal Affairs, of Education and of 
Parliamentary Affairs have intervened in the 
debate and have dealt with some of the points 
that have been raised. Next week this House 
will be dealing with the Finance Bill and once 
again it will have an opportunity of examining 
the policies of the Government and in 
particular the provisions: included  in  the  
present Budget.    IBS 
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fact some of the speeches and many of 
the points made by speakers like my hon. 
friend, Shri Bhandari, could well have 
been made in the course of the Finance 
Bill debate. I can at this stage only assure 
all the hon, Mem-"bers who have spoken 
that the Government will take due note of 
what they have said and will give it all 
the consideration that it deserves. 

Before I deal -with any of the points 
that have been made, I should like to 
thank my hon. friend, Shri Krishan Kant, 
for a very graceful personal reference to 
me, and I should like to assure Prof. 
Ruthnaswamy that while convention 
requires that I read out the opening 
speech, I have taken his admonition to 
heart and I have decided to refer to my 
notes as little as possible. 

Madam, there have been a number .of 
critical speeches, and quite understandably 
so, and I can assure you that this 
Government welcomes constructive 
criticism. It has not claimed infallibility 
and it is very proper that constructive 
criticism from whichever quarter it comes 
should be welcomed and we should try to 
take advantage of that criticism. However, 
I think even in criticising certain things 
have got to be borne in mind. Some hon. 
Members in their eagerness and en-
thusiasm to criticise the Congress Party 
and this Government more or less wrote 
off the last twenty years after we became 
free. They said that nothing had been done 
in the last twenty years. They said that 
planning was bad. They said, "you have 
discarded planning; your foreign policy is 
bad; the country has not moved forward". 
One hon. Member went to the extent of 
saying that you are persisting with the 
legacy which the British have left behind. 
Madam, I cannot imagine a worse slur on 
the Indian people because what has been -
done in the last twenty years is not 
something that a handful of Government 
servants or Ministers have done 

It is something which has had    the active 
participation of     the     entire nation.   
Nations are not built by Ministers and 
bureaucrats.   Nations    are built by the 
people,  and it is    the proud privilege of 
this country after it became free to have 
adopted democracy, to have given people 
the political power that they should     
have and to have started     certain    new 
schemes  which  involved people     in that 
process of development and construction, 
process or schemes like the Community     
Development     Scheme, Panchayati Raj 
and so on.   It was for the first time after 
India became free that the Government, 
consciously and deliberately, extended the 
facilities to enable people to participate in    
the process of development to the 
remotest village through these    schemes.    
And let us not forget that these schemes 
were  not  evolved  by the     Congress 
Party alone; they were evolved as a result 
of a consensus in the country. Let us today 
not  decry all that has been  achieved  in  
the   last   20   years by the labour and the 
effort of the Indian people as a whole; let 
us not forget the whole drama of an 
ancient country emerging into the sunlight 
of freedom after centuries  of    bondage, 
and let us not forget the hopes and 
aspirations with which it has striven, 
Despite    the    difficulties,   despite  the 
heart-breaks, despite    the    enormous 
set-backs that they have suffered on 
account of the wars, droughts and the like, 
the people as a whole have kept up  their  
good   cheer,   have  kept  up their 
optimism and they are    looking ahead 
with faith.   Let not this House, let not this 
Parliament, which should encourage 
people  to  greater     effort, which should 
hold before them    the ray of hope which 
every free people are entiled to, let it not 
be guilty of creating an air of pessimism 
in this country, and an air in which the 
people lose pride in their own achieve-
ments.   I am sure that the hon. friends 
opposite did not intend any of these 
things.   But if they condemn wholesale 
all that has been done in the last 20 years, 
I am afraid that this is the only conclusion 
that comes out. 
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What has happened during the last 20 years?    
Let us be clear about the basic fundamentals.    
After    all,    we adopted  in this  country 
certain new things.    We adopted democracy 
with all the    implications    of    individual 
liberty,  of the liberty of association, of 
forming political parties, of changing 
governments at will by ballot and at the same 
time we adopted socialism as our goal, and 
implicit in the adoption of socialism as our 
goal was the whole concept of planning.   We 
adopted a procedure in which we took it upon 
ourselves to regulate the growth of the 
economy in such  a way that not only would 
the people be involved in it, as I said earlier, 
but that the results, of  that   planning  would 
flow to all sections of the society.      Now, this 
whole concept of planning    was known and 
has     been    known    for decades in the 
socialist countries.   The Soviet Union did    so 
much to popularise  this  concept.    But  it  had 
not been  known  in  democratic  countries 
which associated with it certain forms of 
government which they  did     not appreciate.    
For the first     time     in the history of the 
development of political institutions, India 
combined the two concepts of democracy and 
planning.    And    it is no small achievement 
that in the last 20 years,. both these basic 
concepts have taken root in our soil and have 
grown in substance.   And today they are 
producing results.    Nobody can say that 
democracy has not produced    results  and 
nobody  can say that planning  is     a dead 
concept or that it has, again, not produced the  
results   expected  of  it. Economic growth may 
not be enough. But nobody in this     country     
today dares to say that there will be a com-
pletely free economy, that the resources of the 
country should be utilised by whoever feels 
like utilising them in whatever manner he likes.   
The basic concepts  of  democracy  and 
planning are accepted and they have    become 
parts of our national life.   This itself is  no   
small   achievement   because   it was 
something new, as I said, in the 

history of the evolution of    political 
institutions. 

And then, if you look around towards the 
other countries in Asia and Africa which 
became free in the course of the last 20 years, 
what do you find? You find, that there is 
hardly any other country which has had this 
record of political stability; there is hardly any 
other country which has managed to preserve 
th& institution of democracy as well as India 
has, and today one can well say that India is 
the bastion of democracy in this part of the 
world, and so long as this democracy survives 
in India, it is a ray of hope for the rest of the 
world which believes in this system. 

Therefore, it is not self-praise, it is praise of 
a country and the people of that country and 
of what they have achieved. That is what I 
want  you to understand. When you criticise 
these things, you criticise something which is 
far deeper and far wider than the Congress 
Party. You can have your little satisfaction but 
do not have it at the cost of the country. That 
is all I say. 

Then, an attack was made on our entire 
foreign policy, an attack which extended, 
again, right through the last 20 years to the 
basic concept behind that foreign policy. And 
yet nobody has really had the courage to 
suggest an alternative. What have been the 
basic tenets of our foreign policy? World 
peace, non-alignment, peaceful co-existence 
and a policy to make friends with all the 
countries in the world who will respond. 

Now, leaving other things aside, world 
peace, surely in this nuclear age, is something 
that all countries should be interested in 
because world peace in this age of nuclear 
bombs and in this age of rapid communica-
tions is sine qua non of their development. 
Then, take the case of non-alignment. 
Sometimes people make fun oj it.    I cannot 
understand how 
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anybody can seriously suggest that a great 
country like India with its great past and it's 
great potenialities for the future should 
align itself irrevocably with anyone country 
or anyone set of countries.   It has its own 
place in the world; it has its own identity 
and it has,  I hope,  somthing to give to he 
world.   To imagine that such a great 
country should just become somebody's 
mouthpiece or should become attached to 
some country in a master-slave relationship 
or at least in a relationship of absolute  
dependence is something that, I think, the 
people of India can never accept.   And 
therefore we find that even friends who 
attack parts of the implementation of this    
policy— they may attack.one particular 
action on the part of    the    Government— 
seldom do they have the courage to say,  
give up non-alignment and become  aligned  
with  such  and such  a power.   Therefore, 
let us not mix up some part of the 
implementation of a policy with the basic    
policy    itself. Let us give due weight, let 
us give the policy its due.    Let us    
criticise only that area which deserves criti-
cism. 

Then, quite a lot of satisfaction was 
derived by some friends opposite from the 
fact that they have emerged stronger than 
they had expected—I suppose —as a 
result of the last general elections.    Well, 
they are certainly welcome to that 
satisfaction and I think it is a sign of the 
strength of    our democratic system that 
this has happened in our country in a    
peaceful way . After all, this is the whole 
idea behind having a ballot. The ballot be-
comes an avenue of the expression of the 
people's desire for a change of the 
government.     That   is   what   is      all 
about.    And if that    has    happened 
without  blood-shed,   without   conflict, 
well, that is the greatest compliment that  
one can pay to the manner in which  the  
people  of  this   country— and here I 
would say also, to some extent   the     
Congress      Party—have evolved and 
have preserved the best in the traditions 
of democracy.   This has happened. 

The only question they have to ask 
themselves is whether after they have 
iome into these coalition governments in 
various States people there today have 
not begun to feel that perhaps the 
Congress was better than this alternative 
that has come. This is the question that 
we have to ask ourselves. 

SHRI MULKA GOVINDA REDDY: 
Do not go to that extent. 

SHRI K. C. PANT: I would not have 
dared to say this but listening to the 
speeches, Madam, I heard Mr. Gaure 
Murahari say that he is completely 
dissatisfied with the non-Congress 
governments. My hon. friends were here. 

SHRI MULKA GOVINDA REDDY: 
He does not want the Congress to come 
back to power. 

SHRI K. C. PANT: But the people 
want the Congress to come back. 

SHRI BANKA BEHARY DAS 
(Orissa): We want much more than what 
we have been able to do. 

SHRI K. C. PANT: I am sure you 
want more and more of power. But the 
point is that the people want the 
Congress back into power. They are 
beginning to think in that direction. 

AN HON. MEMBER: You are living 
in a fool's paradise. 

SHRI V. V. RAMASWAMY: Exactly 
not in Madras. 

SHRI K. C. PANT: When my hon. 
friend says "Not in Madras", obviously 
there are other States where he thinks 
this is a fact. 

SHRI NIREN GHOSH: Whatever 
may happen, the Congress is on the way 
out. 

SHRI K. C. PANT: Well, it is for them 
to search their hearts. I do not have to say 
anything. The Communist Party in Uttar 
Pradesh is attack- 
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ing the Ministry. The Right Communists 
are attacking the Left Communists in 
Bengal. The P. S. P. and the S. S. P. are 
attacking the Left Communists. 

SHRI MULKA GOVINDA REDDY: 
Not the whole Government, some sec-
tions of the Government. 

SHRI NIREN GHOSH: We may have 
our differences. But we will not allow 
you to come back. We will bring you 
down. The Government there is far better 
than the Congress Government. 

SHRI K. C. PANT: You are sitting 
together for the sake of power. It Is 
something which I can fully understand. 
The people are seeing how you want to 
stick to power. The whole country is 
watching that. Do not think that we are 
not watching it. We see the Communists, 
and the Jana Sangh sitting together, the 
P.S.P., the S.S.P. and the Swatantra Party 
sitting together. If you are happy on this I 
congratulate you. But it is something 
which the people have to watch. 

SHRI BANKA BEHARY DAS: The 
Congress Party itself is a conglomeration 
of the Swatantra, the Jana Sangh, the 
S.S.P. and the P.S.P. 

SHRI K. C. PANT: At least we have 
the courage of sitting together, and we do 
not fight each other in the elections. We 
go to the people with * mandate. We do 
not hide behind this cloak. 

SHRI MULKA GOVINDA REDDY: 
You did not listen to the speech of Miss 
Shanta Vasist yesterday. 

SHRI K. C. PANT: I am proud to «ay 
we have freedom in the party of 
criticising the Government. But we do 
not go to the people1 with different sets 
of programmes and then form a 
government. 

SHRI NIREN GHOSH: Everywhere 
Governments have been formed 

on the basis of a minimum programme.   
When you say that say that also. 

SHRI AKBAR ALI KHAN: What is 
common between the Muslim League 
and the Left Communists? 

SHRT NIREN GHOSH: What was 
common between the Muslim League 
and the Congress, my dear Mr. Akbar 
Ali Khan? 

THE DEPUTY CHAIRMAN: Order, 
order. 

SHRI K. C. PANT: I think we should 
not be unfair to Mr. Niren Ghosh. We 
should only ask him if Naxalbari is part 
of their minimum programme. 

SHRI AKBAR ALI KHAN: He will 
remain mum on that. 

SHRI K. C. PANT: I think I need say 
no more to shake the confidence of the 
friends opposite. I leave them in their 
state of satisfaction of having ousted the 
Congress from some Stat°s. I think they 
deserve that satisfaction after years of 
wilderness. It is a satisfaction that is due 
to them. 

Madam, in judging the achievements 
of the last twenty years let me give you a 
few facts and figures. I will not take 
much time of the House, just a few of 
them. To give you an indication of how 
far we have moved ahead since 1947, the 
national income, taking the three Plans as 
a whole, it has risen by 64 per cent. Take 
the rate of growth. The Indian economy 
had been growing at the rate of about 1 
per cent, prior, for decades, to in-
dependence. After independence it has 
been expanding at over thrice that rate. 

Then as regards the rate of growth of 
agriculture, the growth which was half 
per cent, for years has, between 1950-51 
and 1964-65, been about 8 per cent, per 
annum. That is the average rate of 
growth. The index of industrial 
production has gone up from 74 in 1951 
to 192 in 1966,     an 
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increase of 159 per cent. About rural 
electrification, the number by the end of 
1966-67 will go up to 63,000 which accounts 
for nearly a third of the rural population. Life 
expectancy, as compared to 32 before 
Planning, is today 50 years. I do not want to 
give you any more figures. 

SHRI NIREN GHOSH: May 1 know, 
Madam, whether it is a fact that India today 
stands at the lowest rung of the laddrr in 
growth rates of the countries of the South-
East Asia and the Far East? 

SHRT K. C. PANT: I would answer that 
question if Mr. Niren Ghosh could assure me 
that he would be prepared to adopt the 
system which has the highest rate. Would 
you be prepared to adopt the system which 
has  the  highest rate of  growth? 

SHRI BANKA BEHARY DAS: Thut is 
no argument. 

SHRI K. C. PANT: Madam, I do not want 
to create an impression tha* all has been 
going well, that we have had no difficulty. 
Certainly we have struck very bad patches. 
By "we" 1 mean the country. And the present 
patch is drought. 

SHRI NIREN GHOSH: What pro-
foundity that, the economic crisis is due to 
drought? 

SHRI K. C. PANT: There has been severe 
drought in the country as a result of which 
these various consequences have flown. The 
present economic situation is the direct result 
of what has happened during the last two 
years. 

Now certain measures have been 
announced by the Deputy Prime Minister to 
meet this economic situation. I do not want to 
go into all the details. But one or two 
suggestions were made in the course of the 
speeches which I would like to refer to. 
Several hon. Members spoke about recession. 
Shri Banka Behary Das spoke     about it and 
Shri     Bhupesh 

?6  RSD—10. 

Gupta spoke about it as also others. Shri 
Kumaran referred to the fact that inflation 
was existing side by side with recession and 
he said that this was contradictory. That is 
quite true although it is explainable. One can 
understand that because there are certain 
reasons which I will come to later. But I 
would like t0 ask Shri Kumaran as to what is 
his suggestion. What would he like to say? 
How does he Uke to see this contradiction re-
moved? This he did not spell out. I would be 
glad to know this from him. We at least are 
taking certain steps which I will explain later. 

One idea he threw out was that the 
investment outlays in the public sector should 
be increased. Now, it is quite true that 
whenever there is recession one of the 
standard remedies for such a situation is to go 
on increasing government spending. But 
there are also other remedies. And it is here 
that Mr. Kumaran could not come along with 
us full. Another remedy is that the various 
sections of the population should hold back 
then d. mand for larger incomes. He knows 
that this is also a very standard remedy to 
hold the prices. But there the political 
courage left him and he preferred criticising 
the thing. 

Now there was a reference to wage freeze. 
Madam, and several hon.. Members 
speculated about it. That is the only word I 
can use. I am not sure whether this 
speculation is not doing more harm than good. 
If the Government comes to any decision in a 
matter like this, naturally it will come before 
Parliament. But until it does so, any 
speculation of this kind is not very helpful. 
And it tend< to create unnecessary fears. 
What we have to see is that in our desire not 
to create a situation like this, we should orTer 
our suggestions and, 3 think, wait for any final 
decision that the Government might take. In 
the meantime, I think we should have an open 
mind. 

Now, Shri Niranjan Singh referrad to the 
need to avoid deficit financing and. to break  
the vicious spiral      oi 
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wages and prices. I am glad to say that I 
agree with him entirely. Now, returning 
to Mr. Kumaran's point, I should like to 
point out that there has been no real cut-
back in the Plan outlay. If you compare 
the figures, you will see that the Plan 
outlay this year is more or less of the 
same order as [I was last year. 

SHRI P. K. KUMARAN (Andhra 
Pradesh): But the rupee value has been 
reduced. 

SHRI K.  C. PANT:    Yes,  to some 
extent, there is a marginal   reduction But 
the reason for that is not    that one does 
not recognise the need for greater  
investment  and faster      rate of growth. 
One has to take account of the fact that in 
the conditions existing  to-day,  the  n«ed 
to  curb  prices perhaps      gets    a      
higher    priority than the need to step up 
investment immediately. This is the broad     
approach and the broad thinking which 
has come in the way of increasing in-
vestment as rapidly as we would like to.    
And    one   must understand that as a 
result of the drought in the last two years 
and as a result of the sharp fall in 
agricultural production, which all of you 
are aware of, there has b°en a sharp 
decline in the purchasing power.     And 
this has led to a fall   in demand in various 
sectors.    In      this kind  of  situation,  to 
pump in more money even though the 
gestation period may be relatively short, 
will accentuate the> present  problem,      
and to    that extent,    the problem which 
is already acute, will be accentuated very 
much further in the short run. That has to 
be kept in mind. 

SHRI NIREN GHOSH: Fall in 
demand  and rise in prices. 

SHRI K. C. PANT: Madam, I do not 
know how better to explain this. I 
thought I had explained it but he gets up 
and says the same thing again. Then I 
should like to mention some of the 
measures which have already been 
announced hy Government to help In 
this present difficulty 

without adding to our problems. One is 
that the placing of orders for public  
sector  requirements     next    yejn will  
be expedited; for the Railways, for  
instance,   wagons  and  so  on.    II orders 
are placed this year and they know that  
the    orders are going    to come to them, 
they can start producing more this year 
itself and they can build up a certain 
amount of stocks, and so they can use the 
idle capacity. Then there is the 
programme of modernisation      of  the  
cotton  textile  industry.      This would 
not only  effec'. a much-needed change in 
our textile industry which badly needs 
modernisation, but it will also give orders 
to the textile machinery manufacturers. 
Then,  another    measure    is  arrange-
ments f°r augmenting facilities for ex-
ports,   to   increase  exports  in   capital 
equipment.      We  should  try to take 
advantage  of this  situation in which 
demand in the country has fallen and in 
which there is idle capacity.    We should 
utilise the idle capacity to the maximum 
and export     whatever we can.     This, in 
fact, is a God-sent op -portunity  and I 
think we must      do everything to take 
advantage of this to step up our exports. 

SHRI P. K. KUMARAN: Who will 
buy?    There is nobody to buy. 

SHRI K. C. PANT: There are lots of 
people to buy, provided we keep to 
quality and price. We- have got to help 
even in that. I do not think the quality of 
our goods, the quality of our engineering 
goods compares badly with the best in 
the world. Similarly even with regard to 
domestic sale? of capital equipment, we 
want to help to the maximum extent we 
can, by making arrangements for 
finances, and so on. So this is a short-
term situation and these are some of the 
short-term remedies that we are thinking 
of and which I thought the House would 
be interested in knowing. And although 
some friends have referred to this 
somewhat sarcastically, the fact of the 
matter is that if there is a good crop, hen 
it will create a situation in which once 
again one can initiate the process of 
industrial revival 
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with for greater vigour than we can at the 
moment. And along with thi? there is the 
question of prices which also is linked, as all 
of us know, directly to the situation in the 
agricultural front. It is, as I said earlier, a 
moot point whether we should stimulate 
demand by greater public sector investment 
unless we have a breakthrough in agriculture 
first. But I can assure the House that should 
the breakthrough in agriculture come, they 
will not find the Government wanting in then 
proceeding with the developmental measures 
at a much 9 'eater speed. 

SHRI BANKA BEHARY DAS: The 
breakthrough is not dependent upon rains. 

SHRJ K. C. PANT: There is hardly any 
country in the world which is completely 
independent of the beneficence of rainfall in 
agricultural production. Even the United 
States of America year before last suffered a 
very sharp fall in production. As you know, 
the Soviet Union also suffered a drought 
which necessitated import of a large quantity 
of foodgrains from Australia, United States, 
etc. In China there has been a continuous 
import of foodgrains over a number of years. 

SHRI BANKA BEHARY DAS: They are 
as backward as we are in agriculture. 

SHRI K. C. PANT: Well, I would not 
mind being as backward as the United States 
and the Soviet Union. 

SHRI   BANKA   BEHARY   DAS:    I 
was referring to China. 

SHRI K. C. PANT: I have referred to all 
the three. 

SHRI P. K. KUMARAN: I made another 
short-term suggestion, l.e., confiscation of 
incomes above Rs. I lakh for the next five 
years and utilising that fund for building the 
nation. 

SHRI K. C. PANT: This question of 
confiscation of incomes over Rs. 1 lakh    .    .    
. 

SHRI P. K. KUMARAN: Call it tax. 

SHRI K. C. PANT: ... is something which is 
very easy for you to say and very easy to be 
done in countries which you admire. But 
there are certain limitations under which we 
function. The rule of law is a inconvenient 
limitation in our society and when we observe 
the rules of law, it becomes difficult   .   .   . 

SHRI M. N. KAUL: Is it not a fact that 
even under the present system, 92 per cent of 
the income above Rs. 1 lakh is taken away as 
tax? 

SHRI K. C. PANT: My friend will be glad 
to know, as Mr. Kaul has pointed out, that Rs. 
92,000 are taken away as tax; and if we take 
away the remaining Rs. 8,000 also, the 
chances of anybody wanting to earn more 
will be nil. Whether it will be a proper thing 
to do in the present conditions and whether it 
will lead to growth in production which is 
needed to usher in a better life for our people 
is a point that we have to consider. 

Then I refer now to the situation in the 
L.I.C. to which references were made. The 
introduction of electronic computers is only a 
further step in the process of mechanisation 
which was started by the erstwhile insurance 
companies long before nationalisation. The 
decision to install' computers was taken by 
the L.I.C. when it felt that, because of its size, 
the punched card machines, hitherto in use. 
were totally inadequate for the job. When the 
Ministry's approval was sought, it was given 
as the move was intended to improve the 
service to the policyholders. 

SHRI NIREN GHOSH: No, the 
assessment is wrong. I can give facts and 
figures to prove it. 

SHRI K. C. PANT: I cannot understand his 
saying that there is anything wrong in this. I 
am reading the factual statement. 
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SHRI NIREN GHOSH: No, the assessment 

made by the L.I.C. management is wrong. It 
does not c-inform to facts. You are quoting 
from the management's version, that is a fact. 
But it is also a fact that the management's 
"version does not conform to facts. 

SHRI K. C. PANT: Let me try to get to the 
bottom of my hon. friend's mind. Is it that he 
considers that the managements of public 
undertakings are anti-national? Are they also 
classified in his dictionary as profiteers, 
capitalists and monopolists? Why should he 
run down the management of public sector 
undertakings? I am a supporter of public sector 
undertakings; and if he is a supporter of public 
sector undertakings, I cannot understand his 
running down the management in this manner. 
After all, who is managing these public sector 
undertakings? It is the Government servants or 
others appointed by the Government. You 
want this Gov-. ernment and bureaucracy to 
nationalise, to do this, that and the other, and 
yet when they are trying to perform their 
functions, you criticise the same management. 
How can you expect the management to d0 
better? How can you expect us to nationali-e 
more? It is you who are sapping their 
enthusiasm. .1 cannot understand this kind of 
attitude from one who considers himself a 
friend of the public sector. 

SHRI AKBAR ALI KHAN: You will 
never understand. 

SHRl K. C. PANT: Categorical assurances 
have been given both by the L.I.C. and by 
Government that there will be no 
retrenchment whatsoever, nor transfers, nor 
loss of remuneration. As regards loss of emp-
loyment potential, the L.I.C. has work-sut the 
impact of the computerisation on 
employment. I want Mr. Niren Ghosh to hear 
this very carefully. As a result of switch-over, 
383 jobs are expected to disappear in three 
years but the very process 0f computerisa- 

tion will create 225 new Jobs. The net 
reduction in the number of jobs is therefore 
expected" to be only 158, i.e., about 50 a 
year. This reduction in the number of jobs is 
insignificant as compared to the 1500 or so 
new jobs created in the L.I.C. every year. 

SHRI NIREN GHOSH: This statement is 
untrue from A to Z. 

SHRI K. C. PANT: It depends on vvhat he 
thinks as reality. You are living in a aream 
world where absolute reality looks unreal. 
Actually on account of improved efficiency 
brought about by computerisation business is 
bound to increase with the result that even the 
marginal loss of employment potential will be 
wiped out. 

I would in fact take this opportunity of 
urging the enlightened trade unions not to 
oppose the move which is essential for the 
efficient service to the policy holders but to co-
operate with the movement. Even Mr. 
Kumaran in the course of his speech, I 
noticed, after he had criticised 
computerisation and almost gone too far, 
retraced his steps and said: "I am not against 
modernisation, I am not against scientific 
development, I am not against computers as 
such, but let us have computers of a lower 
level'. That is what he ultimately ended uP by 
saying. It is quite right. I can understand this 
but surely the people to judge are the 
managements of these public undertakings. 
We in Parliament, who plead for the 
expansion of public undertakings and who 
always say that the Government should not 
interfere too much in the functioning of these 
public undertakings should see that we d0 
really give some kind of autonomy to them, 
that when they consider something to be in the 
interest of the efficiency and better business 
we should give them certain free hand in these 
matters. I think it is necessary to evolve a 
certain code in these matters so that we do not 
hamstring their hands although we do not    
intend it.      That is    not the 
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intention  but it should  not  be      the effect 
also. 

In this connection I would say that '.he 
important point in this computer business is 
that some friends are worried not so much 
about the present retrenchment about which 
we have l?iven an assurance and the Govern-
ment backs the assurance of the L.I.C. in this 
matter that there will be no retrenchment or 
no transfer on account of computerisation    .    
. 

SHRI AKBAR ALI KHAN: That was  the 
real  worry. 

SHRI K. C. PANT: We are not going to 
retrench, I assure you. 

{Shri Niren Ghosh got up) 

Now Mr. Ghosh, some patience is leaded. 

SHRl P. K. KUMARAN: The people who 
are intrenched are the People who are  never 
recruited- 

SHRI K. C. PANT: You are talking of 
potential employment. If you take your 
argument to its logical conclusion   .    .    . 

SHRI P. K. KUMARAN: The nc-tim is the 
man who is not hired not the man who is 
fired, in the American language. 

SHRI K. C PANT: Is it your contention 
that we should go back to 'he hand 
manufacture of everything? 

SHRI P. K. KUMARAN:    No. 

SHRI K. C. PANT: I have understood your 
point. Is it your contention that in the future 
we should not use machines which displace 
people, that we should not have greater 
efficiency? This  is the logical conclusion. 

SHRl NIREN GHOSH: Would you 
enlighten us on one' point? The computer 
installed in the Bombay office has a capacity 
to tackle one mil- 

lion policies and the computer can be worked 
only on 3 shifts, otherwise, it does not give 
effective results. So it will handle 30 lakhs of 
policies and another computer at Calcutta 
would handle more than that because it i» an 
improved version and the overall policy 
number is 1,10,00,000. What does it mean? 
Either you work that and if you work that, 
30,000 employees become jobless or you do 
not want that. It is a waste of foreign ex-
change. You have not the industrial basa to 
produce it here and you are depending on 
foreign countries for that. 

SHRI K. C. PANT: I will not allow Mr. 
Ghosh the luxury of another speech, Madam, 
but the point is that I have given all the 
figures of people who will be rendered 
surplus and I have fold himt I have assured 
him that there will be no retrenchment. I do 
not know why he is circulating this wrong 
figure of 30,000. I have given him the official 
figures. .1 have given all the figures I have 
got and I am giving them with all sense of 
responsibility. What is the point in repeating 
figures which have no basis and creating a 
scare? It is not * very helpful attitude. The 
Bom-way computer's capacity, is only 20 
lakhs and it is not what he said. 

Then I come to the question of 
management of public undertakings to which 
some reference was made by many friends. 
Here our whole approach is, ultimately the 
public sector undertakings themselves should 
provide the top management, they should 
provide the type of persons and skills which 
are required for top' management posts but in 
the interim period, we are taking people from 
wherever we can get them— the most 
suitable persons. We are taking them from 
inside the Government by forming panels of 
the most suitable persons and we are taking 
them from outside. We have recently 
advertised and a lot of application? have 
come in and we are selecting from these and 
we shall include them 
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in the panel, So this is how we propose to 
develop the managerial talent in public 
undertakings. 

Another subject which was touched upon 
by various Members including Mr. Khandekar 
was the reorganisation of the Planning 
Commission. As the House knows, the 
Administrative Reforms Commission 
submitted its report on this subject and this 
was considered by the Government and later 
on it was discussed with the Chief Ministers 
and as a result of these discussions, the final 
picture has emerged and with your permission 
I should like to avail of this opportunity on 
behalf of the Government to lay on the Table 
a statement which indicates the Government's 
decision on the A.R.C's recommendations. 

I am sorry that my friend Mr. Gupta is not 
here. Yesterday he said a few things which 
rather surprised me. Firstly speaking of the 
Bengal Governor, he said the people of West 
Bengal are agitating against him. I do not 
know why he should make statements of this 
kind because after ill there is a certain 
procedure for the selection and appointment 
of the Governors and a part of that and the 
convention that has evolved over it is, the 
Central Government consults the Chief 
Minister of the State before appointing a 
Governor. This was done in thU case also. I 
cannot understand a leader of a party which is 
a constituent unit 0f that Government more or 
less disowning the action of the Chief 
Minister in agreeing to the appointment  of  a 
certain  Governor. 

SHRl NIREN GHOSH: On a point of 
clarification. 

SHRI K. C. PANT: I am not yielding.    
They have had their say. 

The other point he raised was, he said in a 
nourish of rhetoric: 'Who is the Finance 
Minister to withhold assistance and it is the 
Finance Minister duty to give more and he 
cannot withhold  assistance  to  the  State.'  
Of 

course the thrust of his   speech   was that the 
Finance Minister should give more money to 
the State.     I cannot understand this extremity 
0f      logic that the person who is supposed    tc 
give and who has the right to    give does not 
have the right to withhold So this is Mr. 
Bhupesh Gupta's logic with a vengeance and I 
am sorry thai lis is not here; otherwise, I would 
have dwelt with a little more on this question 
of assistance from the Centre tc the states.   
Then my hon. friend, Mr. A. P. Sinha, and my 
hon. friend, Mr. Sundaram,  and  others—Mr.      
Dharto also—they      referred to the      credit 
squeeze, the need to provide credit for 
agriculture  and Industry.    Some    of them 
definitely did it.   Now so far a? agriculture is 
concerned, I have dealt with it at some length 
earlier in the course of another debate; I shall 
not go into details but, Madam, I would only 
like to say that special arrangements have been 
made so far as the requirements  0f credit for 
the high-yielding   variety   programme  is   
concerned.      And also it is proposed to set up 
agricultural credit corporations in a number of 
States to supplement the co-operative 
structure—it is   also being strengthened.    
Now    these are two important developments 
that have taken placs recently.    And Mr. Path 
referred to the need for an incentive price to  
the  farmer.      I   agree wit?, him and I am 
glad to say that at tht moment the Agricultural 
Prices Commission  keeps  this   factor  in      
view while fixing prices. 

So far as the question of credit squeeze in 
its application to industry is concerned, there 
is some confusion. During the busy season it 
is customary for the Reserve Bank to apply 
such a squeeze and it did so, because it wants 
credit to go in certain directions. This time the 
Reserve Bank directive is that 80 per cent of 
the advances should be given to industry or to 
the export trade. But this only lasts so long as 
the busy season la^ts, and now that the busy 
season has ended,   this  restriction  or this  
directive 
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is no longer operative. So at present 
there is n0 express or implicit policy 
which prevents commercial banks from 
granting any advances or loans to 
industry in a legitimate manner, and I 
hope that my friends will be assured by 
this assurance. 

I  was  very happy,  Madam, at the 
speech     which my hon.    friend, Mi. 
Krishan Kant made, and if the House will 
pardon me for this partiality,   it was 
because he dealt with, almost exclusively, 
with a subject which   does not receive the 
attention it deserves, namely,  science and  
technology,  and I must say that I agree 
with most of the remarks which he made, 
and   I think that the suggestions he    
made regarding foreign collaboration,     
regarding the need to develop our sci-
entific  and   technological   institutions 
and so on,  they  deserve the      most 
careful     consideration. And my hon. 
friend, Mr. Bhargava, also referred to the 
need to develop science and technology.   
I would only very briefly refer to the fact 
that, over the years, the expenditure or the 
allocation for science and technology has 
been   increasing.   In 1963-64   the total 
actual expenditure on scientific research 
and technical education was Rs. 21.5 
crores, and it has gone      up in the 1967-
68 Budget Estimates t0 Rs. 43.81 crores. 
Then there is the atomic energy research,   
scientific   departments,       etc. There 
again the expenditure has gone up.     But 
in spite of this I personally •am of the 
view that we have to do more and that 
without strengthening the hase of-our 
research it is very difficult for us to keep 
pace with     the rapid growth  in 
technology  and  science that is taking 
place all over   the world today. 

Now I have taken a lot of time, Ma-
dam, and therefore, I do not intend to go 
into any further details. But Mr. Niranjan 
Varma and Mr. Ruthna-swamy referred 
to defence, and I would only say that, 
keeping in view the situation on our 
borders, we shall not take any risk in this 
matter, and that defence will receive the 
priority it deserves,  and even if we have 
to 

cut essential expenditure in other di-
rections, so far as defence is concerned, 
we shall not be found wanting in 
allocating funds for defence. 

Now there is 0ne small matter. Pro-
lessor Ruthnaswamy referred to dis-
crimination in the matter of recruitment 
and I consider it my duty to inform the 
House that recruitment to officer's grade 
in the services is made on the basis of the 
written competitive examinations held by 
the U.P.S.C. followed by assessment, 
and/or interview with the Service 
Selection Boards, and the system 
provides for equal opportunities for 
candidates from all parts of the country, 
because it would create a very wrong and 
very bad impression in any part of the 
country if it was felt that in recruitment 
to such a vital wing of the Government 
services there was any kind of 
discrimination whatsoever on regional or 
any other "basis. 

Now without going into all the details 
of what is being done to develop our 
defence potential, to modernise our army, 
our air force and our navy, to expand 
them and to reduce the teeth to tail ratio, 
that is, to increase the striking power with 
more or less the same strength—I would 
not like to go into the details because I do 
not have the time—1 would like to assure 
the House that in all these directions the 
Government is actively applying its mind 
and taking whatever steps are necessary. 
The 1965 conflict, with Pakistan 
demonstrated, if any thing, that the Indian 
army was well prepared and was in good 
shape. Even after that the lessons of the 
1965 conflict have not been lost on us and 
we have taken steps to see that we learn 
from those lessons and that, whatever 
mistakes were noticed in the course of 
that engagement, they are removed. 

Now very briefly .1 shall refer to some 
of the steps we are taking to reduce 
expenditure. Mr. Bhargava referred to 
this and Dr. Antani referred to this and 
he referred to the 10 per cent reduction 
in expentdiure ad- 
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vocated by the Deputy Prime Minister. Now 
the fact of the matter is: (PA 3 per cent cut in 
Revenue expenditure during 1966-67 which 
was mainly on administrative expenses; (2) A 
3 per cent cut in the sanctioned strength as on 
November, 1966, by not filling vancant posts; 
(3) Control Gf expenditure on furniture, staff 
cars, etc. and further possible steps are being 
examined. 

There is only one other point. It 
seems Mr. Bhargava raised the ques 
tion of creation and upgradation of 
posts. Here, although the ban on 

creation of posts, which was in force 
till March, 1966, has been lifted to 
facilitate implementation of the 
scheme of delegation of powers to 
Ministries, the Ministry of Finance 
exercises strict control through bud 
getary allocations after strict 
pre-budget scrutiny of actual needs. 
Ministries cannot create posts under 
their powers in the absence o* budget 
provisions or unless they are able to 
locate specific savings. There is also 
at present a ban on the upward revi 
sion of salary structures at   any level. 

I merely read this out in order i° assure the 
House that we are not allowing further 
increases in staff, or upgradation of salaries 
and wages to run away with us. We are 
keeping •a strict eye on it. 

My friend, Mr. Mohan Dharia, referred to 
the fact that black money was being 
generated as a result of under-valuation of 
property, and I thank him for bringing this 
point up, and I think if Is a point which de-
serves very careful notice, and I can assure 
him that we are independently considering 
this and other aspects of this problem of black 
money, and we shall certainly keep his 
suggestion also in mind. In fact, we have 
already worked on that suggestion to some 
extent, but we ai'e working on otrr-r 
alternatives, as well. 
6 P.M. 

Madam, Prof. Ruthnaswamy referred to 
Latin American   countries and 

said that we need not appoint so many 
Ambassadors etc. there. I do not want to say 
much on this; except that we have the 
warmest feelings towards the countries ef 
Latin America and we are very anxious to 
develop close lies with them. They are a 
growing force in ths world and there are very 
sound reasons for having these Embassies 
lhere and for strengthening our ties with them 
and we welcome this. 

Shri Niren Ghosh who is so fond of 
quoting wrong figures has again quoted 
wrong figures in respect of the assistance, 
given to West; Bengal. He said that out of a 
sum of Rs. 177 crores only one crore wag 
allotted to West Bengal. Am I correct? 

SHRI NIREN GHOSH: No. I said that the 
thing is divided into two parts, and on the 
basis of population some allotment is made. 
On that account Rs. 10 crores more have been 
demanded by West Bengal. You have given 
something like Rs. 30 crores and out of the 
amount which has been distributed among the 
different State-something like Rs. 177 crores 
remain. Out of that West Bengal has been al-
lotted something like Rs. 2 crores. 

SHRI K. C. PANT: You have doubled the 
figure, .1 notice. I am glad because it shows 
the flexibility of my hon. friend's mind so far 
as figures are concerned. 

SHRl NIREN GHOSH: This is what 1 
said. If you did not listen properly you can 
see the tape recording or anything you like. 

SHRi K. C. PANT: Out of Rs. 55 crores 
allocated to the States as additional 
allocations a sum of Rs. 3 crores was allotted 
to West Bengal. Taking that the total figure is 
Rs. 34 crores as against Rs. 31.3 crores last 
year. Anyway, I admire the elasticity of my 
hon. friend's mind in these matters. I wish a 
certain modicum ol accuracy also enters into 
his calculations. 
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My hon. friend Shri Bhandari referred to 
wrong maps appearing in a text j book in 
Rajasthan. Madam, let me submit at once that 
the Central Government has absolutely no 
responsibility in this matter. It is a "fact that a 
certain text book was revised. In the original 
text. book the maps were all right. But in the 
revised edition certain mips were not printed 
property. About half the number of copies had 
been distributed and the other half is yet to 
come. In the second half the maps will be 
corrected. As for the first half, they will not be 
used. This is the position that we have got from 
the Rajasthan Government. I can assure him 
that I am as concerned as he is that any wrong 
map should have been published about our  
boundaries. 

Madam, Shri Chandrasekharan—if he will 
not mind my saying it—gave us a pleasant 
surprise by making a very consistently 
constructive speech, coming as it did from 
the SSP benches. I shall certainly convey the 
points that he made and the desires that he 
has expresed, that the Idikki project and the 
Nagarjunasagar project should be developed 
with greater alacrity, to the concerned 
authorities. 

SHRI AKBAR ALI KHAN: Which is the 
concerned authority? 

The Finance Ministry is the concerned   
authority. 

SHRI K. C. PANT: In this case the 
Irrigation and Power Ministry is primarily 
concerned. 

SHRI BANKA BEHARY DAS: The 
money has to be given by the Finance 
Ministry. 

SHRI P. K. KUMARAN: It is not the 
Irrigation and Power Ministry but the 
Finance Ministry that has caused the delay. 

SHRI K. C. PANT: Ultimately, of course, 
st> far as the spending of the money is 
concerned, the Finance Ministry does come 
into the picture. But 

in this matter there is also the question of 
relative priorities which are adopted by the 
administrative Ministry and we are guided in 
tha n by the administrative M:n's'r while not 
disowning my responsibi.Ky [ wpuld like to 
share it. 

Madam, I was very refreshed to hear Shri 
Baharul Islam take up the cause of family 
planning with such v'igor and su:h zeal. I 
wish more hon. Members would give us that 
kind of a backing that he has done for the 
programmes that we are having for getting on 
the top of the problem which is threatening to 
explode in our face. My hon. friend Shri 
Abid Ali also referred to this matter and I am 
thankful to him also. 

Madam, I had a couple of points more, but 
l do not think I should tax the patience of the 
House any longer. It has been very patient 
with me and it has heard me for a fairly long 
time. Once again I assure hon. Members that 
any suggestions that they have made in the 
course Of this debate will receive our careful 
attention, I thank you and the House once   
again. 

THE DEPUTY CHAIRMAN: The 
question  is. 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
services of the financial year 1967-68, as 
passed by the Lok Sabha, be taken into 
consideration.'' 

The motion was adopted. 

The DEPUTY CHAIRMAN; Now we 
shall take up the clause by clause 
consideration of the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 
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SHRI K. C.      PANT:     Madam,   I 
move: 

"That the Bill be returned." 

The question was put and the motion 
was adopted. 

THE DEUPTY CHAIRMAN: The 
House stands adjourned till 11 a.m. 
tomorrow. 

The House then adjourned at 
six minutes past six of the clock 
till eleven of the clock «m 
Firday the 28th July, 1967. 

926RSD—II 


